Sustainable Harnessing and Advancement of Nuclear Energy for Transforming
India Bill, 2025

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; MINISTER OF STATE
IN THE PRIME MINISTERS OFFICE; MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY; AND MINISTER OF STATE IN THE
DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Speaker Sir, with your kind
permission, I rise to move*:

That the Bill to provide for the promotion and development of nuclear energy and
ionising radiation for nuclear power generation, application in healthcare, food,
water, agriculture, industry, research, environment, innovation in nuclear science
and technology, for the welfare of the people of India and for robust regulatory
framework for its safe and secure utilisation and for matters connected therewith
or incidental thereto, be taken into consideration.
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&t ot | Ig iy H¥a gan - because we have a Prime Minister Narendra Modi ji who
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founding father of India s nuclear programme Homi Bhabha had declared to the

world that India s nuclear programme will be dedicated to peaceful purposes.



Hon. Speaker, Sir, today, the moment of vindication has come and the vindication
was destined to happen through Prime Minister Modi. 31& 39 fael &l @M &1 9@ 1
&, PRUT T g | ST foh 89 99 ST 8 fob WRd &l Hiifcier TR R At ot 9 @7 8, A
J¢ @l & | And if we have to be a global player effectively, we have to live up to the
global benchmarks; follow global parameters; and adopt global strategies. 31TST IRT
fasa oefi gstt &l 3R d¢ gonT g 3R A oft eruA fog agg MyiRa forar 8 i <gfeemer
TSt 100 Rmare a8 2047 |, 59 fgged™ Ut STeid i 100 df AreifiRg J41Q | A
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&1 & gl Bem <gfaerar gAsit @ 8y | It is because nuclear energy is in some way
superior to other sources of renewable energy because renewable energy may not
always provide 24x7 reliability of supply, which is only through the nuclear energy.
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SHRI MANISH TEWARI (CHANDIGARH): Thank you, hon. Speaker, Sir.

Mr. Speaker, Sir, I rise to oppose the Sustainable Harnessing and Advancement of
Nuclear Energy for Transforming India Bill alias the SHANTI Bill, 2025.

This Bill seeks to repeal two seminal legislations, the Atomic Energy Act, 1962 and
the Civil Liability for Nuclear Damages Act, 2010, and replace them with a new
architecture. Since the hon. Minister, in his introduction, chose to speak about the
history of India s nuclear programme, allow me to spend five minutes recapping
as to how we got to this point.



12.26 hrs (Shri Krishna Prasad Tenneti in the Chair)

It was India s first Prime Minister, Shri Pandit Jawaharlal Nehru, who pioneered
India s nuclear quest. On the 3™ August, 1948, he set up the Atomic Energy
Commission, which was anchored by the legendary scientist, the late Homi Jehangir
Bhabha. On the 3™ January, 1954, it was the Nehru Government which set up the
Atomic Energy Establishment, Trombay (AEET). On the 12" January, 1967, after the
very tragic demise of the late Homi Jehangir Bhabha in a plane crash - Flight No.AI-
101at Mont Blanc on the 24““January, 1966 the AEET was dedicated in his name and
renamed as the Bhabha Atomic Research Centre (BARC).

India s nuclear programme till the late 60s or even the early 70s was a peaceful
quest, but it was on the 18" May, 1974, that the Prime Minister, late Indira Gandhi,
carried out the first peaceful nuclear explosion. The test was called The Smiling
Buddha, and the Buddha did indeed smile. It would be important here to recap that
with the liberation of Bangladesh 1971, the peaceful nuclear explosion of 1974, and
then the incorporation of Sikkim into India, in four years, Mrs. Gandhi had changed
the geopolitical map of South Asia and put India on the nuclear stage globally.

However, when a nation takes a bold step, it comes with a consequence. India s
peaceful nuclear explosion came with the consequence that the P-5 nations,
which had established the Nuclear Non-Proliferation Treaty in 1967, came together
and formed the Nuclear Suppliers Group (NSG), also called the London Club.
Interestingly, these were about 14 countries which went across the Cold War divide
- the East Bloc and the West Bloc.

The only objective of the NSG, or the London Club, was to deny India access to
nuclear technology. On the 11" and 13" May, 1998, former Prime Minister, late Atal
Bihari Vajpayee, carried out India s second series of nuclear tests, but the sanctions
against India only tightened after that, despite the Jaswant Singh-Strobe Talbott
Dialogue, which went across a couple of continents at that point in time.

Finally, it fell to a UPA Government under the leadership of Prime Minister Dr.
Manmohan Singh to break that nuclear apartheid. It was in July 2005 that the Indo-
US Nuclear Deal was initiated. IndiaIAEA safeguards agreement was signed on 02™
February, 2009. On the 6" September, 2008, India got a waiver from the NSG, and
we have not got membership of the NSG till now.



It has been over 17 years, and we have not got membership of the NSG. Finally, on
the 10™ October, 2008, the Indo-US Civil Nuclear Deal - also known as the 123
Agreement, was signed.

And ironically, while Prime Minister Dr. Manmohan Singh s Government was
trying to break nuclear apartheid, Sit tRATY] F1E Aifd off, IGe! STa a1 A forar
ST @1 o1, df AR A A, St 39 G &S §, Isi4 71 fohan fh ag 23 oS, 2008 aht 39
WHR & [EATh, St YR G=H] 19 § RS o1, ITah! die Fi HifAT R @ &, IH &emn
39 g o 3ifasyrg udra e 91y |

It is important that you reflect on your own conduct. When the UPA Government
was trying to break India s nuclear isolation and nuclear apartheid, you brought a
Vote of No-Confidence against that Government. It is another matter that No
Confidence Motion was defeated by 275 to 256 with 11 abstentions. (Interruptions)
3R 3TUeh! 3idETH THSTHT dgd SIE @ | (gauT) History is very important because you
people tried to derail India s nuclear programme. You have tried to derail India s

nuclear programme. You were an impediment in breaking India s nuclear
apartheid. That is a history that you should not forget. (Interruptions) That is a
history you should not forget. You covered yourself in ignominy. 3= ¥Rd ! it
QRATY] ESiere] oY, ITeh! AST-ifdieh ShRUT ¥ SR et chl I hI | (TGET)

HON. CHAIRPERSON: Please address the Chair.
(Interruptions)

SHRI MANISH TEWARL: Let the House be in order. (Interruptions) G¥afd Sit, T<ars
hed! gidl § | (Tau™)

HON. CHAIRPERSON: Hon. Members, I will give you the opportunity to speak.
it geiter faart: gurafa Sf, sg s97ep! S18T | (@aum)
AT gumafd: 8T 96 §1sT |

(CERIR)

oft Fftar faamt: oR! SIRET SN, I8 af [TSE & | ST &6 S18Y | (@@U™) Mr. Chairperson,
Sir, let me come to the merits of this Bill. Now, the Government has brought the
present Bill to open up the civilian nuclear sector to private participation. Clause 3-
1-c of the Bill a speculation that the Government wants to bring in 49 per cent to
100 per cent foreign direct investment into this sector. What strikes me as very
strange, Mr. Chairperson Sir is that a conglomerate which has built an empire on



leased public assets announces its intent to enter the nuclear energy sector in late
November, 2025 and in December, 2025, we have this Bill. ... Is it a coincidence? I
am merely raising a question. I am not imputing any motives. I am not insinuating
anything.

HON. CHAIRPERSON: Hon. Minister, Sir will give clarification.

SHRI MANISH TEWARI: Mr. Chairperson, I am not yielding. (Interruptions)1 am not
yielding.

DR. JITENDRA SINGH: The hon. Speaker asked me to be very brief and not to touch
upon the salient features of the Bill. Otherwise, I was going ahead with that. Now,
nowhere in the Bill has there been any intention obviously or inadvertently
reflecting that this is meant to benefit a certain section of the business houses.
Now, this is an allegation which puts the entire House into disrepute. We are
practising the highest norms of democracy. This is totally an unfounded and a
politically motivated charge which has no reflection on the body of the Bill.

SHRI MANISH TEWARI: Mr. Chairperson, Sir, I was not making any insinuation. I
was not imputing any motives. I was just saying, is it just coincidental that this has
happened? (Interruptions)

HON. CHAIRPERSON: Hon. MP, you have already mentioned it could be a
coincidence. Please go ahead.

(Interruptions)
SHRI MANISH TEWARI: So, let me go further, Mr. Chairperson, Sir.

Since this Bill seeks to repeal the Civil Liability for Nuclear Damage Act, 2010, let me
also recap what happened in this House on the 25" of August 2010. I had led the
debate on that particular Bill on that particular day in this very House. So, on the
25™ of August 2010, the then MoS, Prime Minister's office, Mr. Jitendra Singh's
predecessor, Mr. Prithviraj Chavan, came before this House and he said, and I am
quoting from the proceedings of the Lok Sabha:

Sir, I have come before this House, and say with all humility that there is an
unprecedented political consensus across the political stream, including the civil
society or whatever people we could bring on board. There was a slight contention
about a few items. We explained the logic of why we brought in some of the
amendments, particularly the amendment to Clause 17.



Now, what is this Clause 17? Let me read it out for the perusal of this House. So, the
Civil Liability for Nuclear Damage Act, 2010 says, and I will read Section 17(b). It
says:

Operator's right of recourse. The operator of the nuclear installation, after paying
the compensation for nuclear damage in accordance with section 6, shall have a
right of recourse where

(b) the nuclear incident has resulted as a consequence of an act of supplier or his
employee, which includes supply of equipment or material with patent or latent
defects or sub-standard services;

This was a clause on which there was a consensus across the House, across all
political parties, that this needs to be included. Now, let me contextualize it why
was this important. The Department of Atomic Energy, which leads India's nuclear
program, felt that if we are going to be going into a collaboration where foreign
suppliers are going to come in, there needs to be a clause in the Bills or a section in
the Act whereby if there is a nuclear incident because of the design in the product
which has been supplied, that nuclear supplier should be made liable. This was
supported by the former External Affairs and Finance Minister of BJP, who
unfortunately had been expelled from the party in August 2009, who came back on
the 24™ of June 2010, and this debate was happening in the August of 2008. Let me
quote late Jaswant Singhji. So, late Jaswant Singhji, while speaking on the Bill, said:

It is really Clause 17(b) of the Bill, dealing with the operator's right to recourse, or
the right to recourse, which then became a bone in our throat.

3 gt foh ag g9R 7 # g8l %Y T8 | You have worked overtime to remove that bone.
So, late Mr. Jaswant Singh, the Left parties, every other section of this House, was
unanimous that supplier's liability should form a part of the civil nuclear liability
regime - what do I find? What I find is that when you read Clause 11 of the present
Bill - and the Minister is here, if  am making a mistake, I am open to be corrected,
but I did not find a single clause, or a single word, which says anything about
supplier liability. The supplier liability has been completely removed.

God forbid if a nuclear accident or a nuclear incident was to take place. Since we
are going to be dependent upon foreign suppliers, especially when we are opening
up the nuclear energy sector to private participation, we are going to allow Foreign
Direct Investment up to 49 per cent, 51 per cent, 76 per cent or 100 per cent. I do
not know how much will it be. Under those circumstances, should the supplier not



be held liable? If there is a defect in the product, in fact, it is going to indemnify
your own domestic players, about whom you made such a big noise a while ago.
God forbid if some incident was to take place. Therefore, it is very important. I
know a large number of countries around the world have had reservations with
regard to suppliers liability going back 15 years. I do not want to get into the
business of naming countries or companies but, it is important to understand and
the Minister must explain how removing the supplier liability clause is actually
going to help. In my humble estimation, it is going to harm India.

Now, let me move on to the next aspect which is Clause 17. Mr. Chairperson, Sir,
there has been a lot of concern regarding the Atomic Energy Regulatory Board
going back many years, whether the Atomic Energy Regulatory Board is really
autonomous or an extension of the Department of Atomic Energy. If we are
opening up India's nuclear energy sector to private participation, what you require
is an autonomous, independent regulator who can be neutral. Since, there is no
clarity in the Bill about how independent or autonomous the regulator is, I would
definitely want the Minister to clarify with regard to this.

Now, I am coming to Clause 13, which is the liability clause. Mr. Chairperson, Sir,
there have been a couple of big nuclear accidents, including the Three Mile Island
accident on 28™ March, 1979, Chernobyl on 26™ April, 1986, and Fukushima on 11®
March, 2011. And there is continuing concern over the Zaporizhzhia nuclear reactor
in Ukraine, which is now under Russian control. Therefore, when you talk about
nuclear energy or a nuclear incident, the consequences can be absolutely alarming.
Clause 13 limits the liability to 300 million Special Drawing Rights (SDR), which is
approximately about 410 million US dollars. Even in the case of the Bhopal Gas
Tragedy, the compensation awarded was 470 million dollars. I am talking about 15
years back. Why is the Government imposing these liability caps? In fact, the
liability should be at least Rs. 10,000 crore, irrespective of whether the reactor is
3600 megawatts or 100 megawatts because god forbid if a nuclear incident takes
place, the damage either ways can be catastrophic. I have not understood this
concept of graded liability and I would be very happy to be enlightened by the
Minister on this.

Now, I come to Clause 15(3) of the Bill. (Interruptions) It exempts Government-
owned nuclear installations from insurance cover. It says that Government-owned
nuclear installations do not require insurance cover. I ask why. If the answer of the



Government is going to be that Government-owned nuclear installations have a
sovereign cover, then that should be made a proviso in the Bill.

That should be the proviso in the Bill that should say that the Central Government
will assume liability in case of a nuclear incident with regard to any of the
Government s nuclear installations. That should be explicitly stated in the Bill.

Now, let me come to clause 25(4)(b) disposal of radioactive waste. Spent nuclear
fuel uranium and plutonium remains toxic for thousands and thousands of years.
Most countries store this in the facility itself. This Bill, except mentioning this fact,
does not provide a robust framework as to how radioactive waste needs to be dealt
with. It cannot be a function of delegated legislation that is left to rules and
regulations. This is a very serious issue. There has to be a schedule to the Bill which
explains as to how radioactive waste should be dealt with.

What this Bill is doing is that it is prioritising uranium based reactor technology
undermining the entire third stage of India s Nuclear Programme, which is
thorium based using the Molten Salt Reactors (MSR), and which should have been
the logical path or the logical corollary of India s nuclear trajectory.

When I looked at this Bill in great detail, the sense I got is that if this Bill goes
ahead in its present form, it will undermine India s energy independence and it will
also undermine India s commitment to its clean energy goals. Under those
circumstances, with the greatest amount of humility and an absolute sense of
profound responsibility, I would humbly like to demand, request and besiege the
Government that this Bill is very important, please send it to a Joint Parliamentary
Committee. Mr. Chairperson, Sir, since there was paucity of time, I have only made
the highway-highway points the phrase commonly used in legal field. There is a lot
of devil in the details which I have not come to. Therefore, this Bill needs to be
examined word by word and line by line, and only after that should this Bill come
back to this House. Thank you.
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gifeh & GHEIAT § foh o Gt fertehct <1 &, foieh IR # & SMud SfUsit | 1 a1 =gan g |

Sir, at the outset, the Bill clarifies the scope of nuclear energy for modern India.
The definition clauses explicitly extend nuclear applications to healthcare,
agriculture, food preservation, water management, industry, research and
emerging sectors such as artificial intelligence, quantum technologies and
semiconductor fabrication. This is a very important point. It legally recognises
nuclear energy not merely as a power source, but as an enabling infrastructure for
a technology-driven economy. This is extremely important because, in this case, the
definition of nuclear energy and nuclear power has been transformed by this Bill,



which is a fundamental change. For instance, by defining radiation facilities
separately from nuclear power plants, the Bill brings medical imaging centres,
cancer radiographic therapy units, and industrial irradiation facilities within a
uniform safety framework, reducing regulatory ambiguity and improving
compliance.

One of the most consequential features of the Bill is the introduction of a
structured licensing and safety authorisation regime under Chapter-2. Clause 3
allows not only Government entities, but also Government companies, private
companies, and joint ventures to apply for licences to set up and operate nuclear
facilities, subject to strict conditions. This marks a clear policy shift towards
controlled private sector participation. And, I emphasise the word control . At the
same time, the Bill draws a firm red line by reserving sensitive activities, such as
fuel preprocessing, enrichment beyond notified thresholds, and high-level waste
management exclusively for the Central Government. This balance helps attract
investment and technological collaboration without diluting sovereign control over
strategically sensitive parts of the nuclear fuel cycle.

Sir, safety is non-negotiable. Clause 4 mandates safety authorization for all users
of radioactive substances and radiation-generating equipment, including their
manufacture, transport, storage, and disposal. This support will allow the regulator
to track radioactive sources through a national register and intervene during
radiological emergencies. The Bill empowers the Government to take over unsafe
radioactive material and recover disposal costs from the operator, creating a
strong deterrent against negligence.

The provision of mining resources under Clause 5 reinforces India's long-standing
policy of State control over uranium and thorium. Any discovery of such materials
must be reported to the Government, and all extracted material vests in the Central
Government. This ensures resource security for India's three-stage nuclear
program and its long-term goal of thorium utilisation, while also allowing
compensation where private interests are affected. From a national perspective,
this prevents speculative exploitation of strategic minerals and alliance extraction
with national energy planning.

Chapter-3 addresses a long-standing concern around nuclear liability and public
confidence. The Bill clearly fixes primary responsibility for nuclear damage on the
operator, while also defining circumstances where liability is excluded, such as
exceptional natural disaster or armed conflict. My hon. friend made a lot of song



and dance about this, but this has been very well researched and has been put
extremely carefully by a number of experts who have been behind this Bill.

Clause 13 caps liability in line with international norms by linking to the special
drawing rights, which is also mentioned. Clause 14 makes the Central Government
responsible for compensation beyond the operator's cap on Government-owned
installations.

13.00 hrs

This clarity is important for two reasons. First, we want to reassure our citizens that
they have this recourse. Second, it provides certainty to investors and insurers,
which is critical for expanding nuclear capacity. The provision requiring operators
to maintain insurance or financial security before operation further strengthens
accountability. Institutionally, this is a major point. Institutionally, the Bill gives
statutory backing to the Atomic Energy Regulatory Board. An hon. Member
mentioned that this has to be independent. It is fully independent under Chapter 4;
by detailing appointment procedures, tenure, conflict of interest, restrictions, and
powers, it strengthens the regulator's autonomy and credibility. I will invite the
Opposition to join hands in making sure that this is fully independent, instead of
criticising it.

Clause 24 grants the board wide-ranging powers to set safety standards, regulate
radiation exposure limits, conduct inspections, and engage transparently with the
public. This is significant because regulatory credibility is a key determinant of

public trust. 31sT &t dRRG # ufecten @l fagamd Sfida & oy 59 1€ &6t agd a1l sragehar g

| At the same time, Clause 25 allows the Central Government to carve out strategic

and defence related activities from civilian regulation, preserving much-needed
national security imperatives. The enforcement framework under Chapters 5 and 9
is notably robust. Inspectors are empowered to enter facilities, conduct
investigation, seize material, and suspend operations where safety is
compromised. Penalties and criminal liabilities are clearly laid out for violations,
including for companies and Government departments. This reduces regulatory
capture and signals that nuclear safety is not merely advisory but legally
enforceable.

Finally, the Bill establishes specialised mechanisms for dispute resolution and
compensation through the Atomic Energy Redressal Advisory Council, an Appellate
Tribunal and a Nuclear Damage Claims Commission, by excluding ordinary civil



courts from jurisdiction in these matters. This is a major issue because people felt
that they would be involved in long litigation. It aims to ensure technical expertise,
fast education, and consistency in decisions. For affected communities, this offers a
cleaner, more accessible path to compensation.

In summary, this Bill benefits the country by positioning or repositioning nuclear
energy as a cornerstone of India's energy transition, industrial competitiveness,
and technological self-reliance, while simultaneously strengthening safety, liability,
and regulatory oversight. Its clause-by-clause design reflects an attempt to
reconcile expansion with caution, investment with sovereignty, and innovation with
public safety. As a legislative framework, it is factual, comprehensive, and aligned
with both India's international commitments and its domestic development
priorities.
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PROF. SOUGATA RAY (DUM DUM): Sir, I shall be very brief. I have got only five
minutes and in that five minutes, I oppose the SHANTI Bill. Sir, I oppose this
because this Bill opens up the nuclear power sector to private industry, both
domestic and foreign and also their plan is to have ... *. Four companies are vying
for this -- ...*. They want to have a share in the nuclear pie. That is why it has been
mentioned by Shri Manish before. I oppose this Bill. Sir, the Bill comes after the
country has 75 years ..

DR. JITENDRA SINGH: The business houses which are named by the hon. Member,
directly or indirectly mentioned in the entire text, should be please removed from
the record. Earlier also, the hon. Member mentioned them. So, attaching motives
without grounds will send a wrong message and bring the House into disrepute.
(Interruptions)

PROF. SOUGATA RAY: Sir, I have not named anybody. I have named some titles like
... *.Sir, that is not all my point.

DR. JITENDRA SINGH: Hon. Member has just now named three business houses
and everybody has heard it.

HON. CHAIRPERSON: I heard the hon. Minister raising this point two times during
this discussion. Kindly refrain from taking any names directly because you do not
have any basis to raise any names. So, we will look into the record later but please
do not take any names.

(Interruptions)

HON. CHAIRPERSON: Sir, the rule does not permit, you know that. Please go
ahead.

PROF. SOUGATA RAY: Sir, the Government is planning to have 100 GW by 2047
through the nuclear route. It plans to have 22,000 MW by 2032. It says that it will
reduce dependency on fossil fuels. But we must also remember that nuclear
energy is a risky proposition. You know about the nuclear incidents which
happened in Chernobyl near Belarus, the Three Mile Island in the United States and
Fukushima in Japan. You are saying that if an accident takes place, maximum
liability will be $300 million.

I say that this should be increased to 500 million. Why should there be such a small
cap? I feel that their liability should be full.



We have shortage of nuclear raw materials. As you know, all these reactors are
fission reactors, that is splitting the atom. We have not developed the technology
to have fusion reactors where you combine two atoms into one. So, these fission
reactors have this problem of chance of accident and one should be careful about
it. They say that this is done to achieve low carbonization and zero carbon emission
by 2070. But if in the process an accident takes place, then the whole purpose will
be defeated.

New bodies have been created like the Atomic Energy Regulatory Board, Atomic
Energy Redressal Advisory Council, and Nuclear Damage Claims Commission. It is
all right to have such regulatory bodies. But basically, if you bring in the private
sector and foreign investment, that will be a basic problem in the whole nuclear
sector as we do not have enough nuclear raw materials. We have some uranium
mines in this country, but we know that uranium has to be put into a centrifuge so
that it becomes plutonium. (Interruptions)

HON. CHAIRPERSON: Sir, you came up to plutonium. You want to go to thorium.
Please go ahead.

(Interruptions)

PROF. SOUGATA RAY: Sir, it has to be put in a centrifuge. We are short of nuclear
fuel. Now, we are allowing import of nuclear fuel, import of equipment, and you
are also allowing private parties to construct nuclear reactors. So, the whole thing
should be considered afresh. The Minister should send this Bill to a Select
Committee without hurrying. He should not make haste or hurry. He should
consider sending it to a Select Committee. Let us consider all these aspects and
then we can decide upon it.

Hence, I oppose this Bill and propose it to be referred to a Select Committee. Thank
you.

SHRI ARUN NEHRU (PERAMBALUR): Sir, thanks for the opportunity to present my
views on the Sustainable Harnessing and Advancement of Nuclear Energy for
Transforming India (SHANTI). I think that this is an oxymoron as nuclear energy has
nothing to do with shanti. The powers that you deal with are extremely dangerous.
So, I think that this is an oxymoron.

The first thing that I want to start with is motivation. Now, irrespective of being
from wherever politically we are, the motivation is simple. It is very different for



private enterprise and it is completely different for public enterprise. Now, the
private sector is answerable to the shareholders. Every year, the private sector's
pursuit is profit through economy and through business. It is always profit at the
end of the day. So, the bottom line that matters for the private sector -- irrespective
of being in any other business, we have seen it in warfare scenarios and we have
seen it where humans have gone to inhuman ways to seek profit -- in this particular
scenario is still pursuit of profit whereas the public sector has a different
motivation.

As regards the public sector, it is the obligation of the State and it is the prestige of
the State to preserve, nurture, and to showcase to the world that we are actually
better off and we have done it. In fact, in the last so many years, the atomic
establishment in the country has been one of the finest in the world, and we have
showcased ourselves to be a safe, responsible nuclear power. Now, one of the
things is that it is a commitment of the sovereign. So, we take so much care,
irrespective of the politics, to ensure that our image, through the nuclear
deterrence, is actually shown to the world to be a responsible power.

Now, I would also want to tabulate the difference between a private enterprise and
a public enterprise across various industries and the outcomes that have happened
because of a policy change allowing private enterprise to come in. I am not against
private enterprise, but I want to point out to the House that in certain sensitive
segments the pursuit of profit has actually caused harm rather than productivity in
this country.

Let us take the example of energy. Now, in energy, there are a number of instances
where tragedies have happened, but let me stick to economics of energy now. In
the last 10 years, the cost of electricity -- that has been consumed by the
consumers -- has actually increased by 25 per cent when there are more private
enterprises commissioning plants. This is a good thing. But the outcome of it is that
you have the cost increased by 25 per cent.

On the public enterprise side, we have superb enterprises like the NTPC, CIL, and
GAIL, thanks to the stalwarts of nationalization who actually gave these products to
us.

The second thing is finance. In the industry of finance, private sector has come up
with innovation in finance in a number of ways. There have been so many good
things, but I also want to point out that corporate write-offs in the last 10 years



have increased so many times. I am not trying to say that it is wrong. It is right, but
the outcome of a policy which is allowing private players to pursue profit, is actually
corporate write-offs, where on the other side, we have public institutions, not even
companies, like SBI and LIC, pursuing the public welfare.

The two more things are food and agriculture. You see, one of the outcomes of the
private enterprise coming in is the shortage of fertilizer. It is because of so many
other reasons, but one of the reasons is that the private has a very large share of
fertilizer production in this country, and that is one of the consequences of having
a shortfall in fertilizers in the last season. On the other hand, we have TN's
horticulture mission, which actually have policies to enable the largest per capita
production of vegetables in the country.

The last point we have in this case itself is nuclear energy. You had Fukushima and
you had Chernobyl happenings. Fukushima is again a private enterprises in Japan,
a country with much higher technical capabilities because of their history. It has
actually shut nuclear production for a long period of time. So, I want the House to
note that even with technical expertise, this has to be handled with utmost caution.

Now, we have on the other side public enterprise of Kalpakkam Nuclear Energy,
where fast breeder reactor, technology have been pursued, and it is still safe and
no incident has been reported in the Kalpakkam. Now, a very important point is the
risk profile. Whenever our country is open and is liberal, it is trading in dollars. We
are exporting and we are importing. One of the things is that this Bill opens up
litigation to international forums. Previously, it was supposed to be within the
jurisdiction of this country, and our courts had jurisdiction over nuclear incidents.
What I want to point out here is that it will have an implication when our private
enterprise or when the country borrows in dollars because our risk profile is also
tied up to any of the litigation that may come up in the future. And, because
litigation and insurance is about future products, it is about a future risk. So, the
risk profile of our country, because of it being open up to international forums, is
going to increase the cost of borrowing in international markets. Hence, our
exports are going to be expensive. I want the House to note that also.

The next point that I want to point out is liability. The liability regime in this
particular Bill is actually pro-operator. The Government has reasons to make it pro-
operator because they want to say, We want better technologies to come, we want
better operators to come, we want large players to come. Yes, we all agree. But
there are certain things which actually you should note. The Atomic Energy



Regulatory Board (AERB) is given a statutory backing, which is long due, which is
important also, but there are certain provisions by which a Government can
instruct AERB too. So, the autonomous nature of AERB on a statutory level is
actually short-circuited in this particular Bill. I would want to draw your attention to
it.

Now, there are strict time-limits on claims. Anywhere in the country and anywhere
in the world also, whenever nuclear energy is present, there is always claims and
counterclaims because of the nature of technology involved and its sensitivity. Now
here, the Government has come up with a particular section that says, Any of the
claims must be pursued through the Claims Commissioners. You cannot approach
the court system or the judiciary here. Again, what the Government intends to do is
to basically say, We have given you a separate infrastructure so as to settle claims.
But we know the history of claims and the jurisprudence in the country also. So,
there is enormous power from the Government to the operator to actually execute
the project in spite of the claims. So, there is a need for the Government to clarify
that they can actually be fair to the claimants, if there is any. That is under Clause
70. Clause 70 says, There is no individual settlement. Individually, you cannot go
and say, I have a claim. It will all come from a consolidated group. So, they have to
group all the victims or claimants together and the Claims Commissioner decides a
certain amount and it has to be divided by the largest denominator, which is the
number of people there. So, an individual claim has no merit here. So, what the Bill
does is that it actually removes the individual rights, which you and I know, Sir, are
enshrined in the Constitution of the country and they are sacred to all of us.

Clause 54 talks about fixed tariffs. The Government wants to give clarity to the
operator, I presume, and that is why Clause 37 has been brought in. But it is a fixed
rate. It is not market-linked. Any fixed rate by a public institution like the
Government is actually prone to misuse, because the fixing of a rate is completely
in the grey area. It is not market-linked; it is not determinable; and there are so
many factors involved which remain in the grey zone. Therefore, the Government
must come up with a clear plan while actually fixing the price.

The most important point, which my colleagues have already pointed out, is that
there is a staggered limit on the claims that can arise. The largest or the highest
cap is Rs.3,000 crore. I will explain why this Rs.3,000 crore is minuscule when
compared to the project size, which I will deal with in the next section, that is, the
economics.



Now, hon. Members would note that anywhere in the world, nuclear fuel or nuclear
energy is only a stop gap thing. The hon. Minister mentioned that wind energy and
solar energy have lot of fluctuations because of the nature of the technology
involved and the grid system, and he stated that nuclear energy would be a
stopgap measure. I would actually thank the Minister for reminding the House that
nuclear energy is a stop gap, and I will explain the mechanics and the economics to
understand why it is a stop gap and why the two economics do not match.

Coming to the cost of nuclear versus other sources of energy, any project has
tangible costs and intangible costs. Tangible costs are those which can be
measured. Intangible costs are those, especially environmental factors, which arise
through environmental clearances and the green tribunals that have been set up.

If you look at the cost of production and capital expenditure, when you want to
establish a nuclear power station or a nuclear project, the cost is Rs.30 crore per
megawatt. For coal, it is approximately Rs.12 crore. You can still bring it lower, but
Rs.12 crore is considering the latest technology, ensuring clean fuel availability, and
making sure cleaner energy is produced. For solar, it is about Rs.4.5 crore per
megawatt. These are the current costs even in Indian conditions because abroad it
is still very expensive due to statutory norms and safety norms.

If you take the Levelised Cost of Electricity, putting all these numbers together I
may not be great at mathematics, but if you ask me to give one number what is
the cost per unit of electricity, it is about Rs.5 per unit when it comes to a nuclear
station above 1,000 megawatts. You need that minimum scale because the
investment does not work if it is one megawatt or two megawatts. For coal, it is
about Rs.5.50 today in Indian terms, and for solar, it is around Rs.3 per unit.

Now, coming back to the stop gap point which the hon. Minister highlighted, this
project costing Rs.30 crore per megawatt as a stop gap is like a UPS in your home.
You may spend Rs.10 lakh or Rs.20 lakh on your house, but the UPS will cost less
than Rs.50,000 for the limited purpose it serves, that is, ensuring uninterrupted
power supply. On a larger scale, nuclear energy plays a similar stop gap role. When
you take this stop gap measure, with project costs linked to the dollar because the
technology and fuel are dollar-denominated and not rupees, you are actually
exposing the country to multiple risks beyond just the cost of production. These are
intangible risks.



We still do not know the full extent of these intangible costs. Even advanced
countries with a mature nuclear industry have not been able to fully figure them
out. There are still numerous litigations in the western hemisphere on nuclear
energy. Because of this dollar exposure, you have to tap international markets.
Domestic markets cannot fund the size and scope of such projects, and technology
suppliers will also seek dollar-linked returns. One per cent increase in the interest
rate for the borrower impacts the cost of electricity production by about 40 paise
per kilowatt hour.

You can multiply it by the thousands of megawatts the Government wants to bring
in, and the project becomes unviable. A ten per cent increase, which roughly
translates to an increase of about Rs.5, would make it completely untenable. Do
you think the consumers or the Government or the private industry will be able to
bear this? I do not think so.

The last point that I want to bring to the attention of the hon. Members of this
House is safety.

There are a number of fuels but an isotope is a variation of the nuclear fuel.
Plutonium-239 is actually the fuel used by India in the fast breeder reactors in the
country and we have got good expertise in that. Safety-wise, a lot of Members do
not know that there is something called the half-life period of this material. The
half-life period is the amount of time required for the energy to be reduced into
half. One gram of fuel produces one megawatt of power. One gram to reduce to
500 kilowatt takes 24,000 years, forget five or 10 years. Of course, the Government
is pursuing on the safety also. One small error is an error of 24,000 years. It is
epochs.

I come to the last point, which is the geological storage of spent fuel in this
country. The geological storage is the storage where you keep the spent fuel which
cannot be given outside, which is for approximately 10,000 years. Forget about the
policy continuity of 50 years. Are you going to have policy continuity of 10,000
years? There are a number of risks in this Bill where the Government s intention is
to bring up innovation, bring up energy production.

13.31 hrs (Shri Dilip Saikia in the Chair)

I think the Government is at risk in terms of safety, in terms of statutory routes,
and in terms of getting our engineers to actually come up to date. So, I request the



Government to take note that our country is going to open to a lot of foreign risks.
I request the Government to revisit the Bill or send it to JPC. Thank you.
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SHRI KRISHNA PRASAD TENNETI (BAPATLA): Hon. Chairperson, Sir, thank you
very much for giving me this opportunity for speaking on such a wonderful and
very important and watershed Bill for the year 2025.



Sir, I rise today, on behalf of my party and our leader, hon. Chief Minister Shri Nara
Chandrababu Naidu ji to express my support for the Sustainable Harnessing and
Advancement of Nuclear Energy for Transforming India Bill, 2025, that is, the
SHANTI Bill.

Sir, the very name of this Bill reflects our nation s resort to harness nuclear energy
responsibly and strategically for national development and long-term sustainability
in line with an aim of Atmanirbhar Viksit Bharat by 2047.

Hon. Chairperson, Sir, our country s journey in atomic energy is deeply rooted in
scientific temperament and national foresight. Dr. Homi J. Bhabha, the architect of
India s nuclear programme viewed atomic energy as a driver of development and
self-reliance.

His vision was complemented by the defence development under Shri Babu
Jagjivan Ram ji, whose political resolve as the Defence Minister showcased India s
nuclear capabilities on the international stage with smiling Budhha in 1974, thereby
aligning scientific advancement with national security and sovereignty.

Hon. Chairperson, Sir, Dr. Homi J. Bhabha ji has envisioned Atmanirbhar Bharat on

three stages. We started by talking about uranium and from uranium, after two
stages, to thorium because India has 25 per cent of the global reserves of thorium
in our country. I want the House to understand this. Had it not been further NDA
Government and the vision of our hon. Prime Minister Shri Narendra Modi ji, we
could not have come to the third stage. We passed for several years, nearly 50
years in between, but we did not go forward. So, now we have come after the
second stage from 2015 amendments which sped up development in nuclear
energy to the historic entry into phase-2 of India s nuclear plan in 2024, wherein
the Prime Minister witnessed the commencement of core loading. (Interruptions)

HON. CHAIRPERSON: Have patience, Manickam ji.
(Interruptions)
HON. CHAIRPERSON: No.

SHRI KRISHNA PRASAD TENNETI: Sir, I will come to you. Please recollect the core
loading in your own stage in India s first indigenous fast breeder reactor at
Kalpakkam in Tamil Nadu. (Interruptions)

AT GUTUfd : 3MMUeht HichT AT Sie &1, ITH i gl



(Interruptions)

SHRI KRISHNA PRASAD TENNETI: Hon. Chairperson, Sir, globally speaking, where
are we? The countries like the United States of America, France, Slovakia, European
Union countries, and Japan generate and consume a substantial share of their
electricity from nuclear power, exceeding 50 per cent of total electricity generation.
Whereas in India, we are only at three per cent. We have a long way to go and we
should go. We should develop an ecosystem. We are on the top. We are on the way.
Thanks to the vision of our hon. Prime Minister Shri Narendra Modi ji.
(Interruptions)

HON. CHAIRPERSON: No.
(Interruptions)

SHRI KRISHNA PRASAD TENNETI: This Bill facilitates greater investment
innovation and efficiency while maintaining sovereign control. I repeat, this Bill
facilitates greater investment innovation and efficiency while maintaining
sovereign control. It enhances India s ability to attract long-term foreign
investment in nuclear infrastructure, reactor components and allied technologies.
This roadmap will help us to scale up to 100 gigawatt by 2047. Again, I am recalling
and I want the House to recall today that we are only at 8 gigawatts, as compared
to 98.7 gigawatt of America already.

Now, there was a question was raised by my friend, Shri Manish Tewari ji about the

foreign investment or the private sector s role and also about the accountability
with respect to supplier versus operator. Let me explain it to you, to the House, to
the people of my country, to the people of my constituency through you Sir, if you
look at the United States of America, the private sector companies, constellation
energy, their nuclear capacity is 10.7 gigawatt in the private sector. Duke energy is
at 10.7 gigawatt. Whereas my country today is still at 8 gigawatt. Vistra corporation
is at 6.4 gigawatt in USA. Tenessi Valley authority is 8.3 gigawatt. Next energy, extra
energy 6.3 gigawatt. I can go o, I have a very long list of private sector.
(Interruptions)

This is the role that private companies. While following all security protocols in
America, each company is producing as much as my entire country is producing.
Sir, T would like to ask, should not my country grow? Should not my country
produce more? We are on that path and we should do that.



Sir, when we are marching ahead, there are several people who will comment but
we should not look at them. We should march ahead.

Hon. Chairperson, Sir, nuclear energy offers three decisive advantages to us. First,
it provides reliable baseload power for more than 60 years. Second, it contributes
significantly to carbon reduction. Third, a robust nuclear ecosystem catalyses high-
end manufacturing research and skilled employment. I would like to emphasize on
this word skilled employment and I will come to this point again.

Hon. Chairperson, Sir, I wholeheartedly welcome and support the emphasis this
Bill places on research, development, and innovation especially in regard to using
nuclear energy for research into the next-generation technologies focussed on
healthcare and agriculture.

Clause 9 of the Bill promotes research, development, design and innovation in
matters related to nuclear energy and radiation for peaceful purposes; while
Clause 38 allows for patents for the same. This is in line with the Government s
support for more than Rs. 15,000 crore for research, development, and innovation,
further spurring the growth of scientific temper and research in our country.

Sir, with respect to the liability and accountability, my observation is, and all of us
here can recall, that the then Congress Government s, of the 1980s, incompetence
in handling the Bhopal Gas disaster -- the world s worst industrial disaster -- led to
generations of thousands of families suffering while those responsible for the
disaster, were allowed to fly out of the country. Exactly from this point of view,
today, we are now talking about this great Bill where the entire onus is on the
operator. No operator can run away from this country and that he has to literally
take care of all these things. Therefore, right from the day one, from the day of
supply itself, the operator will have to be very, very careful not only for the
installation of the plant but also, for the operation and the process of generating
power.

Sir, my final suggestion is this. Through you, I would like to make a request to the
hon. Minister and the Government that we should also consider launching skill
development initiatives and infrastructure to train our youth and give them the
proper tools to benefit us from opening our doors of nuclear energy to the
international markets.

Sir, you may recall that IT bubble came into our country in 1990s. We are now also
talking about cloud. Since we are training our youth much in advance, not only we



are taking care of the requirements in our country, but we are also sending our
youth all over the world, all over the globe, to take care of this industry.

Therefore, while BARC and NPCIL operate training schools, fellowships, and
establish retraining schemes for engineers, scientists, and technicians, we must
boost their efforts by upgrading and expanding the existing skill development
programmes/infrastructure. Our youth should be trained to contribute globally in
this industry also.

Sir, in this spirit, I would like to propose establishing a centre of excellence in
nuclear energy, research, and skilling in my home State of Andhra Pradesh, and
youth training programmes and skill centres across our country especially in my
constituency Bapatla.

Dr. J. Bhabha ji once famously said and I quote:
I believe in excellence. It is not enough to be good; we must be the best.
Our youth should be the best.

Inspired by this spirit and encouraged by our NDA Government s strong track
record under the leadership of our hon. Prime Minister Shri Narendra Modi ji over
the last decade, I stand in support of this Bill and our vision for Atmanirbhar Viksit
Bharat, and Swarna Andhra Pradesh.

Thank you so much, Sir.
HON. CHAIRPERSON: Thank you, hon. Member.
Hon. Member Shrimati Supriya Sule ji

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you, Sir, for giving me the
opportunity to speak on the Sustainable Harnessing and Advancement of Nuclear
Energy for Transforming India Bill, 2025.

Sir, I would like to quote Dr. Homi Bhabha ji:
No power is costlier than no power.

So, I appreciate the efforts of the hon. Minister to bring in this Bill today because I
think we all need to evolve with time and change with time, and policies have to be
changed with time.



I am not sure whether the approach of this Bill is what we expected from this
Government. Like my learned friend Shri Manish Tewari ji said, when we are talking
about nuclear energy today, I would like to remember the forefathers who have
really contributed over the last seven to eight decades of India s growth story,
starting from Shri Pandit Jawaharlal Nehru ji, who sowed the seeds of the new India
we live in today, Dr. Homi Bhabha, Vikram Sarabhai, and Dr. Manmohan Singh ji.

I would also like to mention my learned friend Shri Krishna Prasad Tenneti Ji, who
in his speech, spoke about the changes regarding thorium that he wants. Yes, this
Government has contributed, but there are thousands and thousands of scientists,
and I would like to put it on record that it was Dr. Anil Kakodkar who actually
thought of moving from uranium to thorium. He is one of the tallest scientific
leaders India has produced and he was the first to think of this idea, which the
Government is now taking forward. I appreciate the efforts, but we must put it on
record that while the Government implements it, the real person behind this entire
technological shift is Dr. Anil Kakodkar.

Another matter that India should be very proud of, which I would like to put on
record is this. Recently, in October, Professor Sunil Gupta was elected President-
Designate of the International Union of Pure and Applied Physics (IUPAP) during
the 33" Assembly held in China, for a three-year term. This position was held only
once in the last 70 years by Dr. Homi J. Bhabha. It is a matter of great pride that
once again, an Indian Professor, Sunil Gupta is leading global change in nuclear
science. This is indeed a very big moment for India.

Coming to the Atomic Energy Act, 1962 (AEA), and the Civil Liability for Nuclear
Damage (CLND) Act, 2010, and the amendments proposed by this Government, I
would like to ask two questions to the hon. Minister, since he is present, and also to
my learned friend Shri Shashank ji, who is technically very sound. I seek two
clarifications. In his speech, the hon. Minister said that he does not want
monopolies. I appreciate that thought, but with full humility I ask: who is this
monopoly that you are referring to?

In nuclear power, it is the Nuclear Power Corporation of India Limited (NPCIL), a
PSU that has always been profitable. You allow private players like IndiGo to have a
monopolistic power and hold the country to ransom, but for a PSU like NPCIL, there
seems to be no sympathy from this Government. When the lead speakers says we
do not want monopolies , the Government must clarify what it means. I am not
against privatisation at all; let me put that on record. We are a modern party, and



Mr. Pawar has always spoken about liberalisation, but please do not label PSUs that
have built this nation as monopolies. They are not monopolies. It is the oligarchs
who are monopolies, not the Government of India over the last 70 years.

Another very important point that needs to be placed on record is this. Since you
want private players to invest in this sector, it is essential to clarify the statement
that R&D will remain with the Government. How will R&D remain only with the
Government? This needs clarification, especially because it was stated by the
Treasury Benches. Therefore, I seek a clear explanation from the hon. Minister,
because such a statement is quite alarming.

There are a few more issues that need to be addressed. NPCIL has done
outstanding work in this country. It introduced the fleet mode, and we have built
excellent reactors over the last seven decades. Every Government has contributed
to the growth story of nuclear power. I would like to ask what future plan the
Government has. Dr. Kakodkar proposed a shift from uranium to thorium, and
even members from Mr. Chandrababu ]Ji s party referred to this transition. I
appreciate those observations. But what is the specific plan of this Government?
Why are we looking at this energy mix to bring down fuel costs? India has
abundant thorium reserves. One of the biggest advantages of thorium is that it is
proliferation-resistant. If that is the case, are we going to actively promote it?

This clarification is necessary because potential investors need clarity. The hon.
Member referred only to American corporations while taking names, which makes
me a little concerned is this. I am not against any country. Anyone who invests in
India s growth is welcome. Times have changed, and the world has indeed become
flat.

So, I would like to say that all those American Corporations names were quoted.
So, I am little scared and worried. Prof. Ray said, may be Indians are going to
benefit but after hearing an ally speech, it seems that only Americans were
benefiting. I do not mind as long as Indians are benefitted, but I hope India
benefits. We do not mind foreign companies benefiting but we must be very clear
about that.

Sir, another case that I would like to highlight is this. I would like to clarify because
Jaitapur is in my constituency. You spoke about Tamil Nadu. We should
complement the Tamil Nadu Government for all the work they have done in the
nuclear field with the Government of India. But Jaitapur is a project which came in



my State. Jaitapur Nuclear Power Project was started by us. You are in the power.
But in the last 11 years, somehow this Government has not been able to take it
forward. So, looking at the growth story, what about Jaitapur and how are you
going to do it?

Sir, I would like to give one small suggestion. When you spoke about right to
recourse, it is suppliers accountability. I would like to say there is suppliers
liability. The supplier is guilty if there is a crisis. It cannot be a supplier immunity. I
would like to quote Sushma Ji and Arun Ji. With great respect, I would like to quote
Arun Ji s statement. He had also said the same thing. So, I want to remind this
Government about what Sushma Ji and Arun Ji said. It was in 2010. She was the LOP
in Rajya Sabha and Arun Ji had said that in the Supplier Immunity Act, he fought to
remove the word and and to ensure that suppliers cannot escape the law . My
point is, the supplier has to be liable. So, it is suppliers liability. There cannot be
supplier immunity. So much material goes into this. So, please do not do it for us.
But at least do it for what this Party stands for because their tallest leaders Sushma
Jiand Arun Ji have actually brought it into power.

I have my last point. This is about the capping of financial liability of operator. How
can you put a cap of Rs. 3000 crore? It is a request to you. I do not want anything to
happen. But if anything happens, how will you cap it at Rs. 3000 crore? How will you
calculate it? How have you come to this magic number? This is my question to the
hon. Minister. Talking about the autonomy of the regulator, regulator has to be
very strong. You are bringing in safety measures. I have two very small points
which nobody else has made. Now, I come to decommissioning of liability. I hope
every investor comes and does well in this country but if we ever have to
decommission a plant, what is the safety that you have put into this Bill? It is
because private players are coming in. When NPCIL does decommissioning, they
do an extraordinarily good job. What is the guarantee that a private player will be
as careful because that toxic clean up is very critical?

In RTI, there are concerns regarding transparency in the Bill. Clause 39 does not
allow RTI questions in this Bill partially. I understand. If it is of national security,
please do not reply to us. But if there are private players, where is the question of
national security? So, for this RTI point, we have a Right to Information. You say
that it is a transparent and an open Government. What is there to hide in this

Government? 31Y SaTd & ehd & | 3T Geaehs S1aTd GIfolg, 3uch Ui fBum & foig s T8t
gl



So, I request this Government that whatever you are bringing in, please consider
this as it is a very important Bill. I understand it is in the larger interest of India. I
recommend that please send it to the JPC. Let us deliberate more. Think about it
and make it a strong Bill in a time bound manner. Thank you very much, Sir.

AT guTafa : AR e 2t srfde g grEd |
SHRI ARVIND GANPAT SAWANT (MUMBAI SOUTH): Thank you Chairperson Sir.

Sir, I would like to express my view on Sustainable Harnessing and Advancement of
the Nuclear Energy and Transformation India Bill particularly when you say it in the
beginning itself India is having achieved self-reliant capability in production and
use of nuclear energy recognizes the potential it offers towards rapidly meeting the
ever-increasing energy needs of the country to further the research and
development. That portion is correct.

14.00 hrs

But, when we have achieved it, why are we in such a hurry to grant permissions to
all private sectors who are here?

A number of people must have spoken about it. I will just point out, certain things
which are to be taken into consideration. The SHANTI Bill penalizes the operators in
case of a nuclear accident, and asking them to compensate on the basis of the size
of the plant operated. It is really a surprising one. How can you relate the size of
the plant operated with the damage? We have experienced what has happened in
Bhopal, in the Union Carbide, and how they escaped from all those things. They
could not be penalized till date. Here also, some provisions are there, which I am
going to point it out to you, Sir. I will go directly to them because I know you would
not permit me a lot of time, but then I will go to what is required and what is
missing in the Bill.

As far as dilution of liability and accountability is concerned, what do we mean by
removal of supplier liability? Victims may not be fully compensated; faulty suppliers
may escape responsibility; risk is shifted for operation to citizens of the State; and
safety rests with private operators. The nuclear power is not an ordinary
commercial activity, and the profit-driven operators may compromise on safety
unless oversight is extremely strong. There is also low compensation ceiling.



As far as the question of regulatory independence is concerned, is the nuclear
regulator truly independent of operators and the Government? Without autonomy,
safety enforcement may weaken.

As far as public consent and federal concern are concerned, we are facing it in
Jaitapur, Maharashtra. You know it. If we talk about the public consent, public is
opposing it and still we are forcing them. The fishermen community is really having
a fear about it. They are worried about their tomorrow. They do not know the fate
of their lives. What will happen if the water which enters into the sea has a very
high temperature? Naturally, the temperature of the water is going to increase. If
the temperature of the water increases, it is going to reflect on the production of
the fish over there as well as on the earnings of the fishermen of the coastal line.
That is a very serious issue, and that is the reason they were opposing it
consistently.

Nuclear waste is another issue which has to be observed seriously. Nowadays, we
are talking about electrical vehicles, but nobody thinks about the batteries. The
battery is not perishable. Who is going to look into it? The battery is going to create
a problem. We cannot perish the battery, and nobody is having a concern. When I
was the Industry Minister, I brought it to the notice of the people. Okay, for a
pollution-free environment, we want electric vehicles run by the batteries. But, at
the same time, who is going to take care of the waste of these batteries? Nobody
has thought about it till date, Sir. How does the Government ensure that the
private operators will maintain the same safety culture as the public sector
operators maintain? We are doing a construction at Vadhavan Port. The Tarapur
Reactor is very close to the Vadhvan Port. Have you ever thought of its safety? The
radiation issue is going to be very serious in that case. If the damage takes place,
the compensation of the damage should not be related to this.

14.04 hrs (Shri Jagdambika Pal in the Chair)

Finally, Sir, two major points which I came across. They are rather surprising ones.
Clause 81 of the Bill provides for exclusion of jurisdiction of civil courts. It provides
that:

No civil court shall have jurisdiction to entertain any suit or proceedings in respect
of any matter which the Central Government, Board, the Appellate Tribunal, the
Claims Commission or the Claims Commissioner, as the case may be, is
empowered to determine or adjudicate, under this Act and no injunction shall be



granted by any court or other authority in respect of any action taken or to be
taken in pursuance of any power conferred by or under this Act.

Oh my goodness. It is like the Commissioner of the Election Commission. He is
being given freedom. His authority cannot be questioned. This is what we are
providing here also. Clauses 81 and 82 of the Bill again provide Protection of action
taken in good faith. What do you mean by good faith? Who is going to question
that good faith?

I have taken action in good faith. It provides that no suit, prosecution or other
legal proceeding shall lie against the Central Government or the Board or the
Council or any person acting on behalf for anything which is in good faith done or
intended to be done under the Bill or the rules and regulations made thereunder.
Both these provisions are very serious. That is the reason I think my colleague
Shrimati Supriya ji also said why not send the Bill to the JPC . Now, I have to
demand that. It needs an elaborate discussion in detail. It should be sent to the JPC.
I know that privatisation is very, very loving and concerned issue because there are
industrialists who are very close to you, and you feel that once the freedom is
given, they will go on producing the electricity power for the country. This is not so,
but I have expressed my concern, and therefore, I once again demand that the Bill
should be sent to the JPC, where it can be elaborately discussed. Let us bring a
unanimous Bill for the country.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairperson, we stand
here today at a critical juncture in our nation's history. The SHANTI Bill is before this
House. As the Government is speaking grandly of harnessing the immense energy
released by splitting the atom, yet it seems to have failed to expend even a fraction
of that energy in drafting a Bill that is coherent, rigorous and not full of loopholes.
This is full of loopholes. While Late Pandit Nehru ji had laid the foundations for our
nuclear program and Dr. Manmohan Singh ji carried the Indo-US nuclear deal of
2008 across the last mile and lifted India out of isolation into an era of strategic
confidence in nuclear power, this Bill now confronts us with a disappointing
reversal as a vision that once expanded horizons, gives way to ambiguity, deepens
uncertainty as to whether and where India's nuclear power framework is really
headed.

I have high regard for the hon. Minister here today, but there are serious errors
and omissions that other speakers have already pointed out. We have mastered
nuclear fusion and fission but not apparently legislative precision. The SHANTI Bill



is a milestone, Mr. Minister, but for the wrong reasons. It is ridden with exceptions,
heavy on discretion and largely indifferent to public welfare. I am not sure Mr.
Chairperson, Sir, whether itis a nuclear bill or an unclear bill .

Before I outline my concerns, I must candidly state that the Bill in its current form
contains such fundamental structural flaws, as colleagues have pointed out, that it
requires comprehensive reworking rather than cosmetic amendments. Ideally, it
should have been referred to a Standing Committee or a Joint Parliamentary
Committee for further consideration. But, if we are going to discuss it today, let me
enumerate my critical concerns.

The very Preamble of the Bill, which I have here, characterises nuclear energy, I
quote, as a clean and abundant source for electricity and hydrogen production. No
quarrel there and I am not against nuclear energy myself, but this language is
dangerously misleading because it completely neglects the serious, massive and
irreversible risks from radioactive leaks and long lived nuclear waste that remains
hazardous for millennia and of course, the potential for catastrophic accidents.
Moreover, India's usable Uranium reserves are finite while we do possess
significant Thorium-232 including in my own State of Kerala. Those are significant
reserves and we should work on them. Nonetheless, Thorium based reactors
remain decades away from significant deployment. The full life cycle of nuclear fuel
from mining to waste disposal is neither clean nor sustainable. We must be honest
with the people of India about what we are asking them to accept.

Sir, Section 3(1)(c) and 3(1)(e) provide that any other company or any person
explicitly permitted by the Central Government is eligible to apply for a licence to
set up and run nuclear facilities. This effectively amounts to a blanket opening up
of the entire nuclear energy sector from mining to waste management.

This will open it up to a wide range of private actors with indeterminable and
indeterminate qualifications. More troubling still, the Bill allows for a single
composite license for multiple activities across the nuclear fuel cycle. This means
one entity could control mining, fuel fabrication, reactor operation, and waste
handling. Such concentration of control in any single operator or corporate group
heightens systemic risk exponentially, rather than containing that risk. When profit
becomes the primary motive across the entire chain, safety checks could be
compromised at every stage. Such blanket opening up is potentially dangerous,
and giving operational control of fissile and other highly radioactive substances to



private entities driven by quarterly earnings reports on the bottom line of profit, I
am afraid, significantly increases the possibility of nuclear incidents and accidents.

The core of the liability reform caps total nuclear incident liability at 300 million
Special Drawing Rights (SDR), which is approximately, today, 460 million US dollars
or Rs. 3,900 crore. Let this sink in, hon. Members. This cap has not changed in 15
years, despite inflation, despite Fukushima nuclear accident, and despite
everything we have learned. For context, the Fukushima disaster cleanup costs
have already exceeded 182 billion dollars. That is several hundred times the cap
proposed in this Bill today. Chernoby! s total economic impact exceeded 700 billion
dollars, yet we propose to cap liability at less than half a billion dollars. This is
grossly inadequate when measured against the potential long-term health,
livelihood and environmental costs of any serious accident. This is not a safety net,
Mr. Minister. It is a trapdoor through which victims could fall into decades of legal
battles and inadequate compensation.

The Bill also removes the earlier provisions where the operator had the right to
recover compensation from equipment suppliers. This means that even if an
accident occurs due to faulty design, substandard parts or negligent
manufacturing by a supplier, that supplier walks away while Indian taxpayers have
to bear the entire cost. This might, in cases of serious accidents, strain our
economy significantly. We are effectively subsidising the risk for private
international corporations while they retain all their profits. The State underwrites
catastrophic risk, Mr. Chairperson, while private operators maximise returns. What
kind of law is this? Chapter 3, section 14(1)(a) makes the Central Government liable
where the liability exceeds the amount of liability of an operator.

In effect, public funds, our money, and taxpayers' money, will compensate for all
the damages caused by private facilities. This provision does nothing but further
dilutes corporate accountability for systemic failures. And Section 42 overrides the
Occupational Safety, Health and Working Conditions Code for nuclear facilities. So,
nuclear workers are removed from our country's general labour safety framework.
Is this fair, Mr. Minister? The Bill imposes a three-year period for filing
compensation applications, with the extension of the right to claim a set of 10 years
for property damage and 20 years for personal injury. Given the long latency
periods of radiation-related diseases, cancers that can appear 20-30 years after
exposure, and intergenerational genetic impacts, these limitation periods are,
frankly, shamefully restrictive. They will exclude many genuine victims who develop



serious health impacts only after years of exposure. Children exposed to radiation
who develop Leukemia at the age of 25 will find that they have no legal recourse.
This is not justice, Mr. Chairperson. This is a statute of limitations designed to limit
liability, not to compensate victims.

fix e, so o & &R IRk & 08 o dmd B3t & ok sreRR ag dma I8t Iavr ¢,
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Here, perhaps, is the most egregious provision of all. Negligence by an operator or
person is recognised as a cognisable offense, but only a person duly authorised by
the Central Government or the Atomic Energy Regulatory Board can file a
complaint. Let me stress this. This means that if a nuclear facility operator is
criminally negligent, affected communities cannot file a complaint. Civil society
organisations also cannot file a complaint.

Even State Governments cannot directly initiate criminal proceedings against the
operator. This effectively excludes those most affected from seeking justice and
concentrates gatekeeping power with the very institutions that have failed in prior
oversight.

HON. CHAIRPERSON: Mr. Shashi Tharoor, you have already taken ten minutes.
Kindly conclude now.

DR. SHASHI THAROOR: Sir, I have been allotted enough time. Please give me five
more minutes.

By limiting judicial recourse and routing both civil and criminal actions through
Central authorities, the Bill restricts victims' access to ordinary courts and their
fundamental right to seek effective remedies. For an ultra-hazardous activity that
can devastate entire regions, such procedural barriers perpetuate a culture of
impunity.

Then, Chapter IV, on the Atomic Energy Regulatory Board, essentially retains a
reqgulator controlled by the Central Government the same Government
aggressively promoting nuclear expansion and its agencies, rather than creating a
truly independent, multi-stakeholder authority that will be insulated from political
and corporate influence.

Sir, I can go ideally into clause-by-clause detail, but since you have already told me
that my time is running out, let me just sum up by saying that very simply, the
entire regulatory arrangement is an inside job with little or no room for Indian civil



society or even meaningful parliamentary oversight. Instead of clearing the fog
around nuclear regulation, this arrangement thickens the fog.

Sir, Section 44 of Chapter VI grants perhaps the most dangerous power in the
entire Bill, as it highlights the excessive Executive discretion and exemptions of this
Bill. It allows the Central Government to exempt any plant from the requirements
of license or liability if, the risk involved is insignificant . The term insignificant
risk is not defined anywhere. It is left entirely to the Executive. This provision
essentially negates the entire framework of the Bill. It creates a backdoor through
which any facility can escape oversight if the Government deems it convenient.

HON. CHAIRPERSON: Your point is well taken.
DR. SHASHI THAROOR: Sir, kindly give me three more minutes.

This kind of broad, subjective exemption power undermines the very safeguards
the legislation claims to establish. It will provide laxity in due diligence in a hugely
critical sector, and private players will lobby for exemptions to engage in
profiteering at the expense of public safety. We cannot justify this under any
democratic framework.

Multiple sections are granting sweeping powers on vague grounds. The Bill lacks
enforceable public participation mechanisms. There are no mandatory public
hearings before licensing, no environmental impact assessment disclosure periods,
no community consent mechanisms, no regular public reporting of safety
inspections or radiation monitoring, and no mandatory tabling in Parliament of
incident reports.

HON. CHAIRPERSON: Kindly conclude now.
(Interruptions)

HON. CHAIRPERSON: From your Party, have come the names of seven Members
who want to speak on the Bill. That is why I am requesting you to conclude now.

(Interruptions)

DR. SHASHI THAROOR: Sir, I will just conclude in two to three minutes.
(Interruptions) R, # f&daT # aicT @1 §, Hifh g4 T F© ST A1fRY | (Taw™) g af Repis
T 31T =iy | (Faem)



HON. CHAIRPERSON: There are seven Members of your Party who want to speak
on the Bill.

(Interruptions)

DR. SHASHI THAROOR: Finally, Sir, there is no mandatory tabling in Parliament of
incident reports, internal and independent inquiry findings, and periodic safety
reviews. In other words, you are excluding the very people whose lives and
livelihoods are at stake. The past controversies referred to by the other speakers at
Jaitapur, Koodankulam, and Gorakhpur demonstrate what happens when
communities feel excluded from decisions affecting their safety. This Bill risks
repeating those conflicts, undermining capacity expansion targets through local
resistance and litigation.

Sir, there are two more points. Section 3(5)(b) reserves spent fuel management for
the Central Government, but again provides minimal implementation detail. When
multiple private operators are generating significant spent fuel, unclear protocols
will create operational uncertainty.

HON. CHAIRPERSON: Thank you. Please conclude now.

DR. SHASHI THAROOR: The Bill also lacks climate change provisions despite rising
sea levels, extreme weather and water scarcity.

Sir, post-Fukushima, Japan comprehensively revised site selection for climate
resilience. Our Bill remains silent on that. (Interruptions)

HON. CHAIRPERSON: Your other colleagues also want to participate in the
discussion. Please conclude now.

(Interruptions)

DR. SHASHI THAROOR: Sir, I will skip my other points. Please give me one more
minute so that I can conclude. (Interruptions) I am pleading for time. Please give me
one more minute. (Interruptions)

HON. CHAIRPERSON: Mr. Hibi Eden, there are seven Members of Parliament from
the Congress Party who want to speak on the Bill.

(Interruptions)

DR. SHASHI THAROOR: Sir, I am skipping half of my points. (Interruptions)



HON. CHAIRPERSON: There is a time constraint. Kindly conclude now.
(Interruptions)

HON. CHAIRPERSON: Manish ji, we have already given him 15 minutes.
(Interruptions)

DR. SHASHI THAROOR: Sir, I would not talk about safety any more.

Fundamental questions arise about economic wisdom of this Bill. Nuclear projects
are highly capital-intensive with long gestation periods. In an era of rapidly falling
renewable costs, battery storage costs, we must ask a question. Does Rs. 19.3
trillion towards nuclear represent optimal allocation versus accelerated renewable
deployment, grid modernization, or energy sufficiency? The opportunity cost must
be gone into. (Interruptions)

The SHANTI Bill represents a dangerous leap into privatized nuclear expansion
with inadequate safequards. (Interruptions) We cannot allow the pursuit of capital
to override the non-negotiable requirements of public safety, environmental
protection and victim justice. The name SHANTI means peace and sustainability.
Let us ensure that this name is not a cruel irony in the aftermath of a preventable
disaster. (Interruptions)

HON. CHAIRPERSON: Please conclude now. You have already taken more than the
allotted time.

(Interruptions)

DR. SHASHI THAROOR: The promise of transforming India ought not to conflate
the risk of scarring India. (Interruptions) Thank you. Jai Hind. (Interruptions)

HON. CHAIRPERSON: Now, Shri Shankar Lalwani.
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Thank you, Sir, on behalf of All India
Trinamool Congress, I rise to speak on the Sustainable Harnessing and
Advancement of Nuclear Energy for Transforming India Bill, 2025, that means
SHANTI Bill, 2025. Before delving into today s topic, I would like to share
something. Sir, Enrico Fermi is widely credited with inventing nuclear power for
practical use, creating the world s first artificial nuclear reactor in 1942. Sir, nuclear
energy is a form of energy released from the nucleus, the core of atoms made up
of protons and neutrons. This is done by splitting atoms namely fission, which is
used in power plants.

The primary atoms used in nuclear fission are heavy unstable elements like
uranium, plutonium and thorium as a potential fuel which are bombarded by
neutrons to split their nuclei, releasing massive energy in a chain reaction for
power or weapons. Sir, these elements are all radioactive elements, so everyone
can imagine how sensitive this area is.

India currently has 22 operational power reactors across several States. Among
them, the five major plants are Tarapur in Maharashtra, Rawatbhata in Rajasthan,



Kudankulam in Tamil Nadu, Kakrapur in Gujarat and Kaiga in Karnataka. Sir,
Kudankulam is the largest nuclear power plant in India with a total capacity of 6000
MW from six reactors.

Sir, this House s today debating a Bill will decide who controls India s nuclear
future, who bears the risk and who pays when things go wrong. Sir, the SHANTI Bill
does not emerge from a regulatory vacuum. India has governed nuclear energy for
over six decades. Through the Atomic Energy Act, 1962, this Bill is, therefore, not a
foundational statute. It is a restructuring statute. My question to the hon. Minister
is, what problem is this restructuring actually solving? Sir, Section 3 of the Bill
allows not only Government companies but also private companies, joint venture
and even other persons notified by the Centre to build, own and operate nuclear
power plants and other nuclear facilities.

Sir, privatisation could lead to a threat to our national security and safety. How can
the Ministry ensure this? Sir, Modi Government is handing over our pride, the 70
years of publicly funded research built by Pandit Nehruji, Dr. Homi Bhabha and Dr.
Vikram Sarabhai. This is not real competition. It is a crony control.

The Modi Government is opening the doors for a handful of private players to enter
the highly sensitive sector. The Bill does not create any clear, independent, and
transparent process for selecting private licensee nor any strong Parliamentary or
public scrutiny of such decisions. What we see here is selective privatization profits
go to private companies, but control and risk-management stay with the
Government.

Here, I would like to take you through a flashback to our history of British Raj in
India where power without responsibility was introduced after the Battle of Buxar.
This system gave the British East India Company control over revenue collection,
that is Diwani and military power. There was responsibility without power. The
system was designed so that the British had power without responsibility. While
the Nawab had responsibility, but had no real authority. So, he became ... Nawab.
Ultimately, the British East India Company ruled over our country and looted our
wealth. Similarly, this Government is now going to execute the same stature of ...
Ministry as we are seeing in the Civil Aviation Ministry. (Interruptions)

In case of serious accident affecting thousands of people, victims will struggle to
get fair compensation because the operator's liability is capped. The rest of the
burden falls on the State and ultimately on common citizens through taxes.



The most advanced nuclear countries like Canada, the United States or France have
independent regulators with statutory protections. These regulators can challenge
Government decisions. They have stable funding and they answer directly to the
Parliament or the Congress. This Bill does not meet those standards. It keeps AERB
subordinate to the Department of Atomic Energy, which is a conflict of interest that
no advanced country accepts.

HON. CHAIRPERSON: Kindly conclude now.
(Interruptions)
SHRIMATI PRATIMA MONDAL: Sir, I was given 10 minutes.

This Bill allows extensive exemption in the name of strategic or insignificant
incidents including discretion not to notify a nuclear incident at all. Transparency is
not optional in nuclear governance, but it is fundamental. Even judicial oversight is
curtailed. Section 81 bars the jurisdiction of civil courts. Appeals are channelled
through specialized bodies whose members and procedure are again controlled by
the Executive. Access to justice becomes conditional, delayed, and distant.

Chapter VI completes the picture of excessive centralization.
HON. CHAIRPERSON: Hon. Member, there is time constraint.
(Interruptions)

HON. CHAIRPERSON: Your Party was allotted 12 minutes. One Member from your
Party has already taken six minutes, and you have taken seven minutes. Kindly
conclude now.

(Interruptions)

SHRIMATI PRATIMA MONDAL: No, Sir. I have 10 to 12 minutes at my disposal.
(Interruptions) ... and my time is lapsing. (Interruptions) ... It is a very tough topic.

So, Sections 32 to 37 allow the Government to frame national policies, acquire
plants and minerals, requisition substances, narrate private contracts, and even fix
nuclear electricity tariffs notwithstanding the Electricity Act, 2003. Federalism,
sectoral regulators and market mechanisms are brushed aside with a single
notwithstanding clause.



The States where Uranium mining, nuclear plants and radioactive facilities are
located will bear the environmental and social burdens, yet this Bill gives no
meaningful role in licensing decisions, safety oversight, emergency planning or
compensation. The States should have a say in deciding whether a nuclear facility is
to be built on their soil. They should receive compensation if their land is acquired
or if there is contamination.

The Bill places a duty on operator to ensure occupational safety and health, but it
does not strengthen the position of the workers to demand safe conditions or to
report violations without fear or retaliation. The workers in nuclear facilities face
unique hazards like radiation exposure, chemical burns, psychological stress, and
they deserve strong protection.

HON. CHAIRPERSON: Kindly conclude now.
(Interruptions)

SHRIMATI PRATIMA MONDAL: In the Bill, there is no mention about high costs for
containment and the disposal of hazardous radioactive waste. The House is being
asked to sign a blank cheque to trust a Government that has centralized power,
weakened institutions and repeatedly ignored expert advice with a nuclear law that
expands its direction while limiting its liability.

The Bill shifts risk onto ordinary citizens, shields private and foreign suppliers.

HON. CHAIRPERSON: Kindly conclude. You already have taken 10 minutes.
(Interruptions)

SHRIMATI PRATIMA MONDAL: Sir, everybody is talking that we should take
lessons from the grave incidents like the explosion in Chernobyl, Ukraine and the
Fukushima Daiichi, Japan, but we must not forget about the incidents which
happened in Bhopal. (Interruptions)

HON. CHAIRPERSON: Kindly conclude.
(Interruptions)

SHRIMATI PRATIMA MONDAL: Sir, during the introduction of three Bills including
the SHANTI Bill, when some Members from the Opposition were raising their voice,
hon. Parliamentary Affairs Minister suddenly stood up and said, We will pass all the
Bills. (Interruptions) Sir, this kind of (Interruptions)



HON. CHAIRPERSON: Hon. Member, Shri Sasikanth Senthil ji.
(Interruptions)

SHRI SASIKANTH SENTHIL (TIRUVALLUR): Sir, if this Bill is called SHANTI Bill, then
poison can be called Prasadam. It is equivalent to that. (Interruptions) I have a better
name for this Bill. This Bill is actually a limited private liability, unlimited public
suffering Bill. You can call it a LUS Bill.

It does not matter how we expand our nuclear energy, but what matters is how
much we expand it. Energy policy is not merely a question of megawatts or
gigawatts, as you know. It is a question of strategic autonomy, safety,
accountability and democratic control. Nuclear energy unlike any other sector sits
at the intersection of democratic, civilian development and national security.
Decisions taken in this domain cannot be reversed easily. Hence, it is precisely for
these reasons that this Bill demands highest level of Parliamentary scrutiny.

Sir, as you know very well, there are provisions in this Bill which my other friends
have also raised, especially the provision of limiting the liability of the private
players. The moral question is, if profit is private, why pain is always public? Here
public pays, tax-payer pays, everybody pays, and the liability is capped for the
private player. This liability capping is almost very similar to this. If you have a
bridge and the bridge fails, then the contractor pays only half the amount or a
certain amount, after which then it is tax payer's money which has to compensate
for all that.

There are other major issues that we have also raised. It is the first time in Indian
history that this Bill allows private companies to own and operate nuclear power
plants. It opens the doors for joint venture and foreign companies. So, we have to
be extremely careful. The Government argues that these changes are necessary to
meet India's ambitious nuclear capacity targets. We are also told that India needs
around 100 gigawatts of nuclear power, but that actually deserves careful
examination.

India's nuclear expansion has historically been constrained not by ideology, but by
three real world factors: financing, land acquisition and public consent, and
international technology denial regimes. None of these problems is solved merely
by privatisation.



Financing challenges can be addressed through sovereign guarantees, green
bonds and public investment, as many other countries have done. But public
consent issues require trust, transparency and credible safety mechanisms. It is
harder to build trust when you have profit-driven entities in this picture. What this
Bill does instead is treat nuclear energy like any other infrastructure sector,
comparable to highways or telecom. This is a category error. Nuclear energy is not
just another market. It involves radioactive materials, long-lived waste and risks
that no insurance market can truly price. Energy security cannot be reduced to
market efficiency alone. I talked about the nuclear liability, and capping it to 300
million SDR is not at all accepted. It comes to around Rs. 3,900 crore.

We should ask this question, Why now? As we had already pointed out, there have
been tremendous external, strategic and commercial pressures on the
Government to do this. So in simple terms, the Government has sort of yielded to
these pressures, and especially to some friendly corporate houses.

Let me be very clear. India has always been a very strong player in this area, with a
very robust regulatory mechanism. But today, this Bill has put everything under a
big question mark. We must also remember how our indigenous planning and
capability building in the nuclear sector have been compromised by this.

Sir, the Indian nuclear programme is not merely an energy project. It is a scientific
and technological ecosystem, painstakingly built over decades through indigenous
efforts, under conditions of sanctions, technological denial and international
isolation. What has actually happened, we all know very well, and I need not go into
the history of how all this came about. India s three-stage nuclear programme
based on pressurised heavy water reactors using natural uranium, followed by fast
breeder reactors and ultimately a thorium-based system. This entire ecosystem is
now being affected by this particular Bill.

Now, what will happen is that large-scale private participation is being allowed,
especially with foreign technology partnerships, and the entire logic of decision-
making changes. Private operators, who are primarily accountable to shareholders,
will naturally prefer imported, proven reactor designs. All these new technologies
and systems will come in which will actually spoil our long-term planning for the
nuclear sector. At the end of the day, we will become dependent on foreign reactor
vendors, foreign spare parts and foreign fuel assurances in a very critical sector.



I do not even have to elaborate on the regulatory over-structure. The entire
regulatory mechanism is completely compromised. The Government controls the
appointments; the Government controls even the search committee. It is as if the
Government, which is the primary promoter, is also the regulator and also the
authority that allows justice mechanisms. If something goes wrong, people are not
even allowed to file a complaint.

Even the stakeholders, civil society or anybody who is affected cannot go and
complain on any issue relating to this matter. The Government has to approve who
will be allowed to make a complaint. I really do not understand the logic of putting
such restrictions on justice mechanisms. In fact, I also do not understand this.

Hon. Member, Shri Arun Nehru has already spoken about this. The effect, this Bill
will have on the pricing of electricity generated from these reactors. I have seen
that the Government has made a provision in this Bill to regulate the pricing as
well. So, the hon. Minister will have to explain why this provision has been brought
into this Bill to regulate pricing, keeping the normal regulators aside and doing it
through a Bill.

Sir, what we are asking is this: we are not against energy security; we are not
against development. But this Bill requires scrutiny, it requires a clause-by-clause
examination. Therefore, we request the Government to rewrite the Bill with full
liability, with proper independent regulation, with open courts and with honest
disclosure.

No development is worth compromising the health of the citizens of this country.
My humble request is that the Bill be subjected to stronger scrutiny through a
Committee, or that it be rewritten once again. Thank you.
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SHRI SACHITHANANTHAM R. (DINDIGUL): Hon. Chairperson, Sir, I rise to speak
on the SHANTI Bill, 2025. The very name SHANTI meaning peace immediately
reminds us the irony embedded in this legislation. Much like the Operation Smiling
Buddha, this Bill carries a name that suggests peace, while in reality it represents
the absence of it. In fact, the name appears to symbolize not peace for the people,
but the Government s deep and continuing love for privatization.

Hon. Chairperson, Sir, after repealing the Atomic Energy Act, 1948, the Atomic
Energy Act, 1962 was enacted. Subsequently, this Act was amended three times in a
progressive manner. Each of these amendments gradually broadened the scope of



nuclear power generation which was originally confined strictly to the Central
Government.
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However, even with these amendments, the core principle remained intact that
atomic energy must be used solely for the welfare of the people of India.

The atomic energy clearly ensures that nuclear power is a strategic national
resource, meant to serve people s interest, national security and people s welfare.
Unfortunately, the proposed SHANTI Bill, 2025 departs fundamentally from this
principle. This Bill discloses a dangerous shift, where atomic energy is no longer
centered on public welfare, but is being redirected towards corporate welfare, that
is, especially for .

Hon. Chairperson, Sir, what is most alarming is that a sector which has so far
remained under 100 per cent control of the Central Government is now being
systematically opened up to complete private domination.

The commissioning of the first Prototype Fast Breeder Reactor at Kalpakkam by
2026 marks a major milestone in our three-stage nuclear programme. It proves
that public sector institutions like BHAVINI and NPCIL are fully capable of
expanding nuclear power safely and indigenously.

Kalpakkam stands as a symbol of India s scientific self-reliance, where indigenous
design, fuel fabrication and reactor technology have been achieved without
dependence on foreign or private players. This success strengthens our strategic
autonomy and showcases the strength of public sector research and
manufacturing. Today, Indias nuclear capacity is steadily growing from 8.18
Gigawatt to a projected 55 Gigawatt and ultimately 100 Gigawatt entirely through
public investment and strict regulatory oversight by AERB.

In this context, the SHANTI Bill, 2025 and the move to privatize the nuclear power is
unnecessary and dangerous. Nuclear energy involves high-risk technologies like
fast breeder reactors and radioactive waste management, which cannot be driven
by profit motives.

This is not merely a policy change; it is a profound shift in the philosophy of
governance. Atomic energy is not an ordinary commercial commodity. It concerns
national safety, environmental security, and the future of our people. Handing it



over to private corporate interests raises serious questions about accountability,
safety, and sovereignty.

Through you, Sir, I seek clarity from the Government on several serious concerns
regarding the entry of the private sector into nuclear power generation. Who will
supply the nuclear fuel to private nuclear power plants? Will it be imported by
private entities or supplied by the Government? How will spent fuel be stored,
monitored, and controlled? What mechanisms will ensure the long-term safety and
security of spent fuel? Who will bear the responsibility for decommissioning nuclear
fuel power plants after the completion of their 40-year life cycle? In the unfortunate
event of a nuclear accident, who will bear the nuclear liability and compensate the
affected public?

Hon. Chairperson, Sir, I wish to draw the attention of this House to reports
published in The New York Times regarding a nuclear device that was installed in the
Nanda Devi region of the Himalayas and subsequently went missing. It was
reported that the device contained nearly one-third of the plutonium used in the
Nagasaki atomic attack. Even today, local leaders and communities fear that
plutonium from the lost device may have entered a glacier, posing a serious threat
to people living downstream.

Sir, even in the case of a Government-owned nuclear device, no authority has taken
responsibility to this day. Therefore, hon. Chairperson, Sir, I strongly urge this
House to carefully examine the true intent and consequences of the SHANTI Bill,
2025, and to ensure that atomic energy remains a public asset, used strictly for the
welfare of the people of India, and not for the profit of a few corporates like

Thank you, Sir.

DR. RABINDRA NARAYAN BEHERA (JAJPUR): Thank you, Chairperson, Sir, for
giving me this opportunity. This is a historical Bill the Sustainable Harnessing and
Advancement of Nuclear Energy for Transforming India Bill, 2025 the SHANTI Bill.

Hon. Chairperson, I support the Bill. Under the leadership of hon. Prime Minister,
Shri Narendra Modi ji, the leader of this entire world, is trying to make India by
2047 a Viksit India. For that, this Nuclear energy Bill is commendable and
acceptable in all spheres.

The Atomic Energy Act, 1962 was enacted after repealing the Atomic Energy Act,
1948. After so many permutations and combinations on rectification, the nuclear



power production originally confined to the Central Government, to Government
companies and joint ventures companies. But now, with strong research and
development support since the inception of the nuclear power programme, India
could achieve self-reliance in nuclear fuel cycle technology and has been carrying
out its nuclear power programme in a responsible manner. With adequate
experience now in place, it is time ripe now to augment its nuclear installed
capacity to ensure clean energy security and reliable round-the-clock power for
national data centres and future-ready applications.

Today our hon. Prime Minister, Shri Narendra Modi ji, is trying to make India a new
Bharat. This requires 100 gigawatt of nuclear power by 2047. The data centres and
the quantum computing companies are coming. It is only 8 gigawatt now. So, this
is a quantum jump in electricity generation. India has set an ambitious target to
achieve energy independence with a roadmap for decarbonisation of the economy
by 2070. In this view, it is necessary to enact a new comprehensive legislation,
namely, the Sustainable Harnessing and Advancement of Nuclear Energy for
Transforming India Bill, 2025 and to repeal the Atomic Energy Act, 1962 and the
Civil Liability for Nuclear Damage Act, 2010. The new legislation is aligned to
achieve the objective of increasing the share of nuclear energy in the total energy
mix of India, facilitating innovation in nuclear science and technology, expanding
its applications to non-power applications and continue to honour India s
obligations towards safety, security, safequards and total nuclear ability. The future
of India is going to depend upon this.

The basic purpose of this Bill is to authenticate the process specified in clause 3 of
the Bill for the production or use of nuclear energy and providing for the
suspension and cancellation of such licence and safety authorisation in certain
situations. The purpose of the Bill is also to provide for regulation of application of
nuclear and radiation technology in health care, food and agriculture, industry,
research, and other non-power uses. The future is of AL, EV and semi-conductors.
So, this Bill will definitely help the new Bharat. The other purpose of this Bill is to
exempt research, development and innovation activities from licence; to provide
for a pragmatic civil liability regime for nuclear damage; to confer statutory status
to the Atomic Energy Regulatory Board which is reorganised to strengthen the
implementation of security, safequards and provide policy framework for quality
assurance and smooth coordination for emergency preparedness and response.



Sir, the Bill permits the Department of Government of India, any Company, joint
venture, etc. to set up the facilities or undertake the activities specified in this
clause only under a licence or safety authorisation. It further empowers the Central
Government to reserve certain activities of sensitive nature under its exclusive
control. It is because the Government alone cannot do it, as 100 gigawatt of power
is required. As per the scientists, the Government sector can go up to 50 gigawatt
and the next 50 gigawatt would come by shaking hands with the private sector.

The Bill enables the Board to regulate the manufacture, use, export, import,
transport, transfer, etc., of any radioactive substances and radiation generating
equipment.

The Bill also empowers the Central Government to undertake exploration activities
for uranium and others. As I have told that you can have a private partnership and
other things so that the exploration can be taken in other areas also so that India
can be self-sustained in the international market.

The Bill provides for making an application, and also, provides for grant of licence
and safety authorisation by the Central Government and the Board, subject to the
terms and conditions laid down in the rules and regulations, respectively. It further
empowers the Central Government and the Board to refuse the grant of licence.
So, it has a control over anyone who is taking the licence. It can refuse, deny, and
cancel it.

The Bill provides the grounds for suspension, modification, curtailment of duration
and cancellation of licence and safety authorisation and the actions the Central
Government or the Board may take pursuant to such suspension.

The Bill enables any person to carry out research, development, design and
innovation in matters related to nuclear energy and radiation for the peaceful use.
The research and development is a high-end topic. So, with handshaking with
private agencies and other agencies, the research and development will play a
major role.

The Bill provides for duties of persons granted a licence and other things. The Bill
also has a provision in case there is a nuclear damage caused by a nuclear incident.
So, it also takes care of any damage caused by a nuclear incident occurring in a
nuclear installation as well as for nuclear incident occurring outside the nuclear
installation involving nuclear material in the course of carriage before and after



another operator has assumed the liability. The Bill covers various other activities
also.

The Bill provides for the circumstances under which the operator shall not be liable
for nuclear damage including where a nuclear damage is caused by a nuclear
incident directly due to a grave natural disaster of an exceptional character or by
acts of armed conflict, hostility, civil war, insurrection or terrorism.

HON. CHAIRPERSON: Mr. Engineer, you should not come between the Chair and
the hon. Member, who is speaking.

DR. RABINDRA NARAYAN BEHERA: The Bill imposes an obligation upon the
operator to take out, before beginning the operation of a nuclear installation,
insurance policy or any such thing. So, the Central Government has a control over
the private agencies.

I hope this Bill will definitely create a new revolution in the atomic energy sector.
For that, I have a demand to make. My Jajpur constituency is the steel capital of
India. It is a hub of mines. A lot of energy is required. If a nuclear energy station is
set up in my constituency, I will welcome it.

Thank you. Jai Jagannath.

SHRI Y. S. AVINASH REDDY (KADAPA): Sir, thank you for giving me this
opportunity to speak on this Bill. Before talking about the Sustainable Harnessing
and Advancement of Nuclear Energy for Transforming India Act, 2025, I would like
to go one step back.

Sir, uranium is the primary fuel for nuclear energy. My parliamentary constituency
Kadapa has one of the highest uranium reserves in the country. The Uranium
Corporation of India Limited (UCIL) has been running a mining and processing
plant at Tummalapalle village in my constituency for the last 18 years. Keeping in
view of the national interest, our people from six villages have given their valuable
lands to UCIL in spite of the knowledge of severe radiation risks because of
uranium. Yet, UCIL does not have any respect towards them.
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They do not have any compassion towards the people s grievances. I have
represented to the hon. Minister also several times regarding hazardous chemical



waste at tailing pond and the need to shift Kottala villagers by providing R&R
package. Yet, no action is taken so far.

Sir, issues as regard land acquisition and land loser quota jobs are still pending. I
request the Government to create confidence and be liberal in addressing the
grievances of our people as they have sacrificed their lands for a national cause
and consented for uranium mining in spite of so many health risks.

Sir, now, I come to the merits of the proposed Bill. This Bill provides for a long
overdue regulatory clarity and institutional strengthening. By granting statutory
backing and enhanced powers to AERB, the Bill addresses long-standing concerns
regarding the adequacy and independence of nuclear safety regulation in India.

A clear licensing and safety authorisation framework, coupled with defined
inspection and enforcement powers, ensures that the expansion of nuclear energy
is accompanied by robust safety and accountability mechanisms. This Bill promotes
research, innovation, and non-power applications of nuclear technology.

Sir, now, I come to the risks. This Bill has environmental and long-term risks for
future generations.

While the Bill talks about the safety and waste management, it does not clearly
mention how radioactive waste will be safely stored and monitored over the long
term. Nuclear waste remains dangerous for decades, even centuries, but the law
does not clearly fix responsibility for environmental clean up once the plant stops
functioning.

There are no clear legal duties on who will pay for and manage long-term waste
storage and land restoration. On account of this, there is a real concern that the
cost and risk of nuclear waste management may be pushed on to future
governments and future generations. Such long-lasting environmental risks
require clearer legal safequards and stronger accountability.

In this Bill, there is a gap in emergency preparedness at the local level. The Bill
gives strong emergency powers to the Central Government, but it says very little
about preparing people on the ground to handle a nuclear emergency. District
administrations, local hospitals, disaster response teams, and nearby communities
are the first to face the impact of any accident.

However, the Bill does not clearly talk about training, medical preparedness,
emergency drills, or public awareness programmes in areas around nuclear plants.



Without strong local capacity and planning, central control alone may not be
enough during a crisis. This gap raises concern about whether our emergency
response system is truly ready to protect the lives of citizens.

With these comments and suggestions, I support this, Bill. Thank you.
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DR. SHARMILA SARKAR (BARDHAMAN PURBA): Thank you, Sir, for the
opportunity to speak on an important Bill, that is, SHANTI Bill, 2025. On behalf, All
India Trinamool Congress, I stand to oppose the Bill because of excessive

privatisation of a key sector.

Sir, for decades, India treated nuclear energy as a strategic public responsibility,
not because of ideology, but because of scale of risk. Nuclear power is not an
ordinary sector. A single failure has consequences that last for years and
generations. The Bill is called SHANTI, but it has done nothing than wreck the
mental peace of Indian citizens. Clause 3 of the Bill opens Indian nuclear sector to
private companies and joint ventures. According to this Bill, private firms can
engage in fuel cycle activities, equipment manufacturing, power generation and
plant operation. The Bill dismantles the principle that India stood for decades. This
is not a reform. This is just privatisation without any accountability.

The current disaster, that is, the aviation sector, is an example of operation of
monopoly in the skies. The Government has bent rules, even suspended the Flight
Duty Time Limitation rules, which are meant to ensure the safety of pilots and
passengers.



With this Bill, there is no guarantee that rules will not be conveniently bent or
suspended to benefit some companies. Another problematic domain is that the
new Bill removes an earlier provision under right of recourse. This also has been
removed in this current Bill. Why? Why are you so anti-people, Sir? Let me tell you.
It is because your foreign friends asked you to remove this. That is the reason.

Sir, the Bill limits liability of Rs. one crore in case of severe breach. They have put an
amount of Rs. one crore on the lives of humans. This is the true face of BJP. BJP can
put a cost of Rs. one crore on Indian citizens. The maximum liability of the operator
has been fixed at Rs. 3,000 crore. Sir, does this account for inflation or long term
effect of nuclear accident? Almost 40 years ago after the Chernobyl nuclear
accident, studies have reported that cancer, infertility, cardiovascular incidents and
so many birth defects have been happening due to damage to the DNA.

Sir, I want to remind this House that in 2010, when the UPA Government brought
an amendment to the Civil Liability for Nuclear Damage Bill, BJP called the
Government a sell-out. What is it doing now? BJP is being a sell-out sitting on
Bengal's right. You are sitting on Bengal's Rs. 2 lakh crore dues. By withholding Rs.
2 lakh crore of Bengal s funds, Rs. 43,500 crore meant for natural disaster relief,
and Rs. 19,000 crore allocated for the entire education campaign, you have
demonstrated an anti-Bengal attitude. Now, by introducing this Bill, you are further
demonstrating that you are acting against the interests of the people of India.

Sir, I oppose this Bill and I demand that the Bill be sent to a Standing Committee.

SHRI VAMSI KRISHNA GADDAM (PEDDAPALLE): Sir, I want to first start off by
saying that, very unfortunately, this Bill is named SHANTI Bill. &R fgue & g foa at
sierifa foer g =gy because the clauses that are brought in this Bill are very
dangerous to the safety of our country.

This Government is showing no accountability, no responsibility, no answers to any
question related to any issue that is happening around the country and they are
ultimately facing no consequences. Why I am saying this? You talk about recent
attacks in our country, say, Delhi terror attack. Nobody talks about this subject. We
all saw Rahul Gandhi raise that issue. After Operation Sindoor , what is the
Government going to do when there is a next attack that is going to happen in our
country? Unfortunately, nobody talks about this. When we try to raise it, there is no
time allocated for that. When we talk about unemployment issues, the Government
does not take any responsibility. They promised two crore jobs every year for the



last 11 years; nobody talks about that. You talk about the IndiGo crisis, there is no
accountability on that. The Government is encouraging private players. When
IndiGo makes Rs. 7,000 crore profit, and Air India makes Rs. 10,000 crore loss in the
same year, the Government does not talk about it. The rupee devaluates, the
Government does not talk.

Why am I raising all these important issues? The Government introduced the
Atomic Bill, removing the liability of the suppliers. Who is going to be liable when
an accident or an incident happens in the nuclear space? Sir, we have to
understand the biggest disastrous change the change to the civil liability provision.
If you are so confident that there are not going to be any accidents, there are not
going to be any nuclear incidents, I have heard some of the hon. Members say that
we are very safe, there is no incident going to happen, then why is this liability law
being removed?

Sir, when we talk about France, Russia, China, South Korea, all of them are State-
owned and Government-owned. Who will be responsible is the biggest question
that comes when we talk about this Bill. The Government is passing this Bill to put
national security and national defence in the hands of private players. I want to ask,
what is it that the people have given mandate for and are the people fine with such
draconian decisions putting such power in the hands of a few private players?

Sir, the hon. Member, Shri Manish Tewari, has rightly raised this point. When has
shown interest to enter the nuclear space, within a month this Bill is put up. Is it a
pure coincidence or are we repeatedly doing the same mistakes that were done in
the last 10 years? We have to learn from history. We always keep looking at the
mistakes that our predecessors have done and we have to take forward-thinking
actions and we have to take decisions which impact our children of the future for
the better.

Unfortunately, this SHANTI Bill is all about risk. It is not about if it will happen , itis
about when it will be happening . When such an untoward incident happens, even if
everything is safe the liabilities are diluted the nuclear danger or the nuclear
incident does not care about intentions. It does not care if it is a private player or
the Government who is owning the nuclear plant. Radiation does not behave like a
gas tragedy or a water tragedy. It does not leak or disappear. We have to think
about the children of the future. fgus™ SH= & a9 <t 8 |



India's previous Governments and leaders would take responsibility if there were
any untoward incidents, particularly if there was loss of lives among the people of
our country. We have heard about resignations of Ministers, taking responsibility,
in our earlier Governments. But, unfortunately, today, we simply divert the topic
and move on to the next one.

Sir, I repeatedly want to raise the issue that sending this Bill to private players and
giving them whole and sole responsibility would be dangerous for the people of
this country. I feel this Bill is against the interests of our country, the safety of our
country, and the well-being of the citizens of our country.

Privatization of nuclear power has repeatedly failed globally, and I urge this
Government to rethink its decisions to impose some liability on the private players
and suppliers in order to ensure the safety and security of our country.

Thank you. Jai Hind.

SHRI ANUP SANJAY DHOTRE (AKOLA): Thank you, hon. Chairperson Sir, for
allowing me to speak on this important Bill, that is, the Sustainable Harnessing and
Advancement of Nuclear Energy for Transforming India Bill, 2025, also known as
the SHANTI Bill.

Hon. Chairperson Sir, it is our hon. Prime Minister's target to achieve 100
Gigawatts of nuclear power capacity by the year 2047. It has been observed that
cities like Delhi located near thermal power plants experience nearly 30 per cent to
40 per cent of the total pollution due to emissions from coal-based thermal power
plants. Additionally, coal transportation to thermal power stations is predominantly
carried out through Indian Railways, accounting for nearly 49 per cent of total
freight movement. This heavy reliance on coal freight occupies a substantial
portion of Indian Railways capacity, leading to constraints on passenger train
services and the movement of other essential goods.

Sir, nuclear power today is no longer merely a source of electricity; it is a strategic
national asset. During 2024-25, India generated 56.68 billion units of nuclear
electricity, thereby preventing the emission of about 56.68 million tonnes of carbon
dioxide in a single year. With one of the lowest life-cycle greenhouse gas emissions,
nuclear energy strongly supports India's commitment to achieving net-zero
emissions by 2070. Nuclear reactors produce hydrogen by using methods such as
electrolysis and advanced thermochemical cycles or hybrid methods. Hydrogen is a
fuel for automobile industry with zero emissions.



Sir, nuclear power is also cost-effective and commercially viable. Some of the
cheapest electricity in India today is generated by nuclear plants. The Tarapur
Atomic Power Station Units 1 and 2 generate electricity at less than one rupee per
unit which is highly competitive. Moreover, our nuclear power operator, NPCIL, is a
AAA-rated company that consistently earns commercial profits, clearly dispelling
the notion that nuclear power in India is not an economically viable option.

However, the cost of establishing a nuclear power plant in India is approximately
Rs. 20 crore per MW. Therefore, private sector participation and investment are
essential.

Sir, this Bill replaces outdated legislation with a single, comprehensive, and future-
ready framework. It strengthens significantly our regulatory oversight, rationalises
civil liability provisions, and enables responsible participation while fully
safeguarding national interests. It establishes a strengthened Atomic Energy
Requlatory Board with clearly defined powers for licensing, safety authorisation,
inspection, enforcement, emergency response, and public outreach, thereby
ensuring transparency and enhancing public confidence.

Sir, the BARC has developed TAG-24, which stands for Trombay-Akola Groundnut-
24, a popular and high-yielding groundnut variety, through mutation and
recombination breeding at its Trombay facilities. This variety was developed by
crossing mutant derivatives of the Spanish-improved groundnut variety and was
achieved in collaboration with Dr. Panjabrao Deshmukh Krishi Vidyapeeth (PDKV),
the agricultural university, serving my constituency, Akola.

This was a successful collaboration, which stands as a fine example of how nuclear
science and agriculture research can directly benefit farmers at grassroot level.

I would also like to draw your attention to the role of Baba Atomic Research Centre
(BARC) in the field of agriculture applications. BARC has developed a radiation
technology that significantly enhances the shelf life of agronomical as well as
horticultural crops through controlled use of radioactive sources such as Cobalt-60.
This technology helps reduce post-harvest losses, improves food security and
increases farmers' income.

I, therefore, request necessary enabling provisions and supportive amendments to
be incorporated in the Bill to promote wider application of such nuclear and
radiation-based technologies in agriculture, which would be of immense benefits to
the farmers.



In conclusion, I support this Bill. This landmark legislation centres India's energy
security, accelerates climate action, promotes technological leadership and ensures
public safety. I strongly support this Bill, and urge the august House to do the same
in the larger national interest. Thank you, Sir.
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DR. M. P. ABDUSSAMAD SAMADANI (PONNANI): Thank you, Sir. While taking part
in this very important discussion on the SHANTI Bill, I am reminded of a statement
made by the famous American theoretical physicist Julius Robert Oppenheimer. He
is often called as the father of atomic bomb. When Oppenheimer witnessed the
birth of the atomic age, he recalled the Bhagavad Gita. He quoted these verses of
Bhagavad Gita:

"ffd gdagaw wagugfddr | afd WT: dgft O WigrwER HgTH: 11"

It means, if the radiance of a thousand suns were to burst forth at once in the sky,
that would be like the splendor of the mighty one. It is a verse of awe and also of a

warning warning about a power that overwhelms human control. That warning
must guide this august House as we debate the SHANTI Bill.



The very acronym, SHANTI, invokes peace, tranquility and sustainability. But it is
very unfortunate to state that the Bill - though it expands nuclear power generation
- leaves behind a statutory vacuum, especially in three very important, sensitive,
critical areas to which I draw the attention of the hon. Minister.

First of all, the Bill fails to establish a truly independent nuclear safety regulator.
Such a regulator has to be made answerable to the Parliament, insulated from both
the executive and the nuclear establishment. But unfortunately, the Bill does not
have such a provision. In a sector where a single failure can cause irreversible
harm, requlatory subordination is unacceptable.

Secondly, the Bill ushers in private and foreign participation in one of the most
strategically sensitive sectors of the Republic. The Bill is intended to have
privatisation, handing over such a sensitive area, sensitive domain to the corporate
interests. Nuclear power is not an ordinary power source. It is inseparable from
national security, public safety, and intergenerational responsibility. Opening this
domain to the profit-seeking private sector is equal to opening doors to the risks of
regulatory capture, dilution of accountability, and erosion of sovereign control.

Sir, nuclear disasters do not respect balance sheets. Chernobyl speaks a lot. The
entire regions were rendered inhabitable, generations scarred, and costs were
borne out, not by the corporates, but by the people and the State. The private and
foreign investors may exit. Affected citizens cannot.

Thirdly, my criticism, opposition, and accusation to this Bill is that the Bill is
conspicuously silent on long-term radioactive waste management and emergency
preparedness.

HON. CHAIRPERSON: Please conclude.

DR. M. P. ABDUSSAMAD SAMADANI: Sir, our Party has got seven minutes. I will
conclude in two minutes.

Whenever the Government brings in a new legislation now-a-days, the most
important casualty is the federal character of the Constitution. Here also, there is
no mention of any sort of meaningful consultation with the States that bear the
brunt of nuclear risk. Federalism cannot be reduced to a procedural formality when
the consequences are existential. No doubt India needs clean and reliable energy.
But, nuclear energy without ironclad law, democratic consent, and sovereign



accountability is not shanti. It is equal to creating loopholes that may lead to
ashanti. It is a gamble with the lives of the people.

In the title of the Bill, it is stated that it is meant for transforming India. I would like
to ask the hon. Minister: transforming which kind of India, and whose India?
Further, during the introduction of the Bill, it was stated that it is for the welfare of
the people. Welfare of which section of the people, I cannot understand.

For these reasons, Sir, I strongly oppose this Bill. Thank you so much.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. Chairperson,
Sir. I vehemently oppose this SHANTI Bill with utmost ashanti.

Why am I opposing it? In this, two laws are being repealed, namely, the Atomic
Energy Act of 1962 and the Civil Liability for Nuclear Damage Act, 2010. The Atomic
Energy Act of 1968 was enacted with an intent to provide for a legal framework for
the development, welfare, and control of the atomic energy for the welfare of the
people and for peaceful purposes. The Civil Liability for Nuclear Damage Act, 2010
was enacted to provide for civil liability for nuclear damages and prompt
compensation to the victims of the nuclear incidents through no-fault liability
regime.

Through strong development and research, a country like India was able to have
self-reliance in nuclear fuel technology and has been carrying out its nuclear
program in a responsible manner even from the time of Pandit Jawaharlal Nehru.
Still, we are continuing in a responsible manner and we are using it.



Sir, we are now planning to achieve net zero carbon emission by 2070 and we plan
to achieve 100 GW nuclear power capacity by 2047. For this purpose, the hon.
Minister is piloting this Bill.

My first strong objection is regarding Clause 3 of the Bill. It is about rampant and
indiscriminate privatisation of the nuclear power in the country. It is total
privatisation of the atomic energy. Kindly go through Clause 3. It is very interesting
to see that a blank cheque is being given to the private corporations and
multinational corporations, which says, That license can be provided to any
Government company, any other company, a joint venture company or any other
person. So, any other person, any other company, any Government company or a
joint company can have the license to produce the nuclear power, which means
rampant and indiscriminate privatisation of the nuclear power without having any
regulations and without having any guidelines. That is a point which I would like to
oppose.

I would like to talk about 49 per cent of the FDI in certain nuclear activities with an
intent to bring both technology and capital in India.

There is another point on which I would like to seek clarification from the hon.
Minister which pertains of my constituency. It is regarding the beach sand
minerals. My parliamentary constituency Kollam is having monazite, ilmenite,
sillimanite, rutile and so many other rare earth elements. What would be the fate of
the rare earth elements, and mining and mineral separation of the beach sand
minerals after passing of this legislation? I want to ask whether mining and mineral
separation of these beach sand minerals will also be given to the private
companies. There was an assurance given in the House that it will not be privatised.
The Mines Minister is here. When the Mines and Minerals (Development and
Reqgulation) Act, was passed by this House, he assured the House that in no way it
will be privatised. So, I would like to ask the hon. Minister, while moving this Bill,
what would be the fate of these atomic minerals which are on the beach sand
which is being seen?

The last point which I would like to highlight is this. I fully support and endorse the
views expressed by the eloquent and the exemplary speech made by Shri Manish
Tewari in this House today morning. I fully endorse the views. I would like to
reiterate Clause 17 of the Bill. (Interruptions) I will conclude in one minute. What is
Clause 17?7 It is about the supplier's liability. During the tenure of the UPA
Government, led by Dr. Manmohan Singh, it explicitly made a provision in Section



17 of the Civil Liability for Nuclear Damage Bill. It is very clearly stated in Section
17(b) that the nuclear incidents resulted as a consequence of an act of supplier or
his employee, which includes supply of equipment or material with patent or latent
defects or substandard service is entitled to recourse that has been paid by the
operator. If that be the case, I would like to know from the hon. Minister why that
provision, that is. the supplier's liability is missing in the present Bill. That is to be
answered by the Minister.

Once again, I take this opportunity to oppose the Bill. With these words I conclude.
Thank you very much.

KUMARI SUDHA R. (MAYILADUTHURAI): Sir, I rise to oppose this SHANTI Bill,
2025.

The hon. Prime Minister Nehru ji passed the Atomic Energy Act in 1962 to provide a
strong framework for the development and control of the atomic energy for India's
national interest. Thanks to the efforts of Prime Minister Jawahar Lal Nehru, Homi J.
Bhaba ji as well as Prime Minister Indira Gandhi ji under whose tenure India's first
nuclear plant came in 1969. During the tenure of Dr. Manmohan Singh, India
boasted of 24 atomic power plants. Even most of the 10 atomic power plants under
construction right now are a continuation of what Congress started during its
tenure.

The Congress Party s policy towards nuclear energy is built on a foundation that
nuclear energy is too dangerous for the profit motive, critical for India's nation and
energy security. This Government, through SHANTI Bill, inverts that logic, and BJP
Government is doing what it does best, sell what the Indian National Congress
built.

Sir, through this SHANTI Bill, the BJP government is playing with India's national
and energy security. I will explain this. You are allowing 49 per cent of FDI in atomic
energy production.

This primarily benefits U.S. companies. Are you doing this as a sweetener ahead of
the US-India deal, or are you seeking further validation from President Trump, who
imposed a 50 per cent tariff on India and supported Pakistan after Operation
Sindoor? In the unfortunate event of a nuclear accident, compensation for potential
victims will be calculated based on the year 2010. Moreover, this Government has
capped liability at a meagre Rs.3,000 crore in case of a nuclear accident. Compare
this with Rs.16 lakh crore cost of real world disasters like Fukushima in Japan.



Sir, under Clause 12, this Government has provided a total waiver of compensation
if nuclear material is stolen for terrorism. Why is this Modi Government showing
such a ... Even after Operation Sindoor, we have not learned any lessons. This
Government is not answerable to the country. They virtually bunked Parliament to
avoid a discussion on Operation Sindoor. When Shri Rahul Gandhi, Shrimati
Priyanka Gandhi and our other Members of Parliament requested for a discussion
on Operation Sindoor, the Treasury Benches denied it.

The SHANTI Bill is also an assault on federalism. On security grounds, nuclear
plants will be built away from Pakistani and Chinese missiles, mostly in the South.
What will happen if there is a nuclear disaster? Under this Bill, the Central
Government s liability is limited, and that of private companies is even less. Clause
14 of this SHANTI Bill is a ... attempt by this Government to turn the Indian
taxpayer into a permanent free insurers for private nuclear corporations. The hon.
Prime Minister Modi ji is favouring his ...

Finally, Clause 81 of the SHANTI Bill bars the jurisdiction of civil courts over matters
decided under this Bill. Clause 82 further shields the Government from legal
proceedings in the event of any disaster. This Government is handing over the
fruits of 70 years of publicly funded research and nuclear development, built by
successive Congress Governments under conditions of global sanctions, to private
entities. The temples of modern India are being sold to the traders of new India.

Mahatma Gandhi got freedom for our country. But this Government is trying to
remove his name from the 100 days Employment Guarantee Scheme. Pandit Nehru
laid the foundation for the economy of our country. This Government wants to hide
this fact. Smt. Indira Gandhi showcased India's strength to the world but this
government wants to keep her fame in darkness. Shri Rajiv Gandhi took India's
strength economy and technology to greater heights. But this government does
not want to showcase it. People of this country are witnessing each and everything.
If this Bill becomes an act, the people of India will not forget the anti-people stance
of this government. Lord Muruga in Thirupparankundram will teach them a lesson
by destroying them. As they have the ... of Godse, the people of this country will
strongly oppose their each and every misdeed. People will together oppose their
anti-national economic schemes and ideology and thoughts of RSS. Sir give me just
one minute.

HON. CHAIRPERSON : Please conclude.



KUMARI SUDHA R.: The ideologies of both RSS and BJP will be defeated
(Interruptions)

oft A STaETeT (SSTRIENT) : G9TUld A81ed, R & gfderd” U & qRigT gt 9re7 Sit 8fR
fashH FRI9TE St eht 9 ohd U A 39 9T A ST ST Y ST hAT § | IS g9 39 HeA
# 59 fadues R 9af o= B §, I8 had Ielf &7 § & Yo ArIRT fadaes gl 8, dfeeh a8
WRd & Hfds, Il il grar, snfefer faem ok yafarofty SwralRia & et Sg1 gon g
T ofk uRadert fadae & | 98 idasws, S deu d  nf o a1 e mam 8, oo
9T ! dRE &l YRA & foIg =, fRRaT 3k Tad_ [ae &1 Aga uefia dar g |

quTafd #gled, # 31Tl Yos 4 39 g8y A § 3R 39 fda W =i axd gy fauar & 3o+ ar
rfdat # ges g1 < $@ @1 § foh ITH 9g 1 ardreRr g | «fchd, # I8 g drgar g foh Il
T T 7 8T & foh 39 chaot gRem SR e ST gt GHIERT g7 R 4 B Siid 3@ ¥ fonedt
RMse T faST 9T g FopdT &7

gTufa Agled, 321 g T8l e @ foh foha uer & i il Sft & a7 R wR s wferat
1 SaTd T UT, foideh ShRUT URATY] U&roT o fawy R g7 IR-IR gehd TR HSTR T USdT AT
| Afh, sfagra 7 ag efor off Aar 8, 59 WRT & A AdT St AR ot St A fasg &

GRarg ey fomm fohelt & ot 9 ggepd gU UReRA H URATY] TRI&I0T &hech WRd hl 3T TR 3R
AR Afert ueH ot ot |

umufd Agled, hiUT & 39 9T & HRUT 25 el dah 59 ufg &) dfea @ mar ar | 33 a8
ST ArgdT ¢ foh 39 fAvfa 7 &R i g5 Sroiidl @ TSt deh SR MY ity & AsqehiT H W
& afRrur &, dt A i @l Srolt ST &, i SRitE o I HHY SRl A BT o |
& Tifoha™ ot Srut S &, Riifeh ity & 39 99T & Adadhdl &% o |

gHTufd 781ed, 3R hael gHeAT o &% ¥ v o &g o Ay 1Y, af o onls cafey &R & ameR
feRelT? T e gHeATsH dh X @ Ugch &g oy & ST arfgu? ol fau geedrst & &R &
8aTs I Aeh &l ST AIEU? I8 1 iU o Il sl JHEH! a1igy |

TITURd Agied, I<aig I8 ¢ foh yfich YIRd 7 &2 &3 | gderren W =0T & emar fAafad
Hr g 3R A Sft & IS A 3T Ui Astga Afodi, depriten 3R STarecg M 8 |

gumufd Agled, 31 ag ot SHar @ o gdiy & ara-erer | gHeATd, Sregeen 3R ATRars! 3mH
a1a off | SR, oot gemEET oft Regr A Sft & A9 F &R &, AR a8 I & & g, TS Al

&1 g1, Sott o1 & g1, g2 & & TRan & gry-ary et o) sreedt aRg & franf=ra fohar o <@ @
|

gTUfa Agie, et fauer et e ifadl &R g 31 A ok &R, gER Samr sifdes gt
g | Jfdhd, A} TRAR SR & YR WR a1, I, faFH 3R Icderida & R wR f[Avfg &<t 8 |




TGt hRUT g foh TS 4 URATY] &l # ot 96 T8 8, U ol WK &1 3@ 6 3R Y& 4 iy
gAENaT T8l R WJ 8 | (TaYr)

HON. CHAIRPERSON: Please conclude now.

(Interruptions)

oft A STrgETe : 99afa Agled, A7 3t gt af Y= a1 § | 3uehl q3 Geh e af &1 uem
| (TgYT) 3T U Toi chg Tehd & | (STIYUT)

g9ufd Agled, 39 WAV il & 1S i faerell ot g7 Rt &t 98 u¥HeT urer g | 31y
9 ggi o T ot ST Jfhel 81 AT 8 |

I Agled, 39 &oll & gH ATl < Sited # YR QT | 3fd J | gg g1 Igar § & a8
fadges wifosy it == &, adaT= Y FAI! T THIY & 3R YR hY SATehiefTsi T Uit & |

3 # 59 fadue o1 RO 9T e g |
e, |

SHRI PUSHPENDRA SAROJ (KAUSHAMBI): Hon. Chairperson, Sir, I thank you for
giving me the opportunity to speak on this Bill. First of all, on behalf of my party
and my leader Shri Akhilesh Yadav Ji, I would like to oppose this Bill. My first
objection is regarding the name of the Bill, SHANTIL This Bill is about the most
powerful energy in the world, the most unstable energy in the world, and the name
of the Bill is SHANTIL.

Sir, firstly, I would like to quote what my senior colleague Sh. N.K. Premachandran ji
said yesterday that there is a specific provision in the legislative process. Kaul and
Shakdher in a very specific way says that the title of the Bill should convey the
message regarding the intent and the content of the Bill which has to be explicitly
given to the public or to be given to the public at large.

So, the title should be very clear enough while it is being drafted. But it is quite
unfortunate that this Bill, by its very title; by its very virtue, does not intend that. &
TG Ugel Te ol LM 9RA Y Yo ATag JTTGT dh TR SMhfia e amgdm § | 98 ey 8 -
0T 19 A<l | a¥ 1984 # Tes g1 Id | 3000 & 1fder FAciy @i <t g g St 8, 15000
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Bhopal Gas tragedy, the losses were of Rs.4000 crore. If you are comparing nuclear

tragedy with nuclear tragedy, that is the Chernobyl nuclear tragedy. The losses
extended to more than Rs.16 lakh crore. So, where is the liability? & a¥ 2010 A
fafoe arfeferd iR 3T e arm a7 o1, 99 Ge 9ISTaT & aiks A1 3mexufiy off gash
rearoft St 3 we Idrat § ft fF waAT Fgaht et off Iy Jrem SR A gram Gl
AT R g1 g1 AMGY | TSI 39 IdTa-t ot 39 ot J O avg ¥ SFeaEr fhar ST ET g |

AT g9Tafd Agied, I8 9 Toh SR WazATeh Uaem™ ek 3ATdT @ - URATY] GeedT oh AHal |
ARTRe araTeral & SifdehR &3 ol guT AT | 3nféeha 81 & dgd Hifsdl &1 =marerm & S
1 fAGRR gt B4 forar Sirar 8, STafeh g7 Sid € foh oA siuerd difsdt ok difeat a@ ser
BT arelt &ffd AT @t €, fhR oft SreTerdl ol 18R [T, I8 =TT &l -8l diceh ST Rl T
gl

AR F9Ufa Heled, # YRR 9% WR e I1gdl § | 98 o gfermr dw 3R SieT gram
S TR gt R oft gofa: /19 8 1 gfar & T 3 onre ae ASuigfrd dw @ gRrfda 0 @
fAues & At @ 8 | YRA & U 3191 deh IR I & g ols ot =t @t 78t 8 1 ga=
3@ ¢ fh UkE arer & dgd ARAl & wremm @ g i @ feohier thardt € | 59 ok R SR
STl YRETT I THAT 8T 81 gl ST, a9 deh Arafafeldl sl AR ehd §Y URHTY] &HAT ST
ST, Taferor 3R AET GRE ol & fog @awr g |

W, THR TR Ulege @ W SR 78T dear amgdt | o7 gfgar 7 13 | samer, gt 2 20
ST TR ugfid € | STt TRPR We T-G3AT H S 8 A W &1d ol AT d1gdl, I8 FfiiR
AT TR HY 91 R Fehd! 87 Tg T3t 7ol Udl & | § 99 Yk Ae 71 | They are talking about
private sector. 3898 AU fthue gFf | We have seen that in the case of Indigo as
well, how monopoly has been created. With this Bill, they are introducing another
monopoly in the nuclear sector which we oppose. Note my words, this monopoly
will get created, and tomorrow, people of India will suffer.

Sir, lastly, I would like to tell this Government that we might have political
differences, we might have ideological differences, but in the national interest, we
are with you. But do not make this about the companies and do not make this
about privatization.



Sir, in villages, when the MPs do not do any work, they change the name of old

MPs. TR J&d &d ¢ 3R 70T @ & ¢ | Tg! & TAR R @1 & | A 3 # Tgt shg1 =g -
a8 8 Ueh Uge], I ST Fee H A €,
HEl gUh T, Hegl GAH Fee | 7 &,
S8 g1 o1 327 A TeAd Ige & Ay,
AT g RAF IR A AT e A 7a @ |

W, Igd-9gd YIATE |

SHRI ROBERT BRUCE C. (TIRUNELVELI): Thank you, Chairperson, Sir. I am from
Tirunelvelli Parliamentary Constituency that hosts the Kudankulam Nuclear Power
Plant, and therefore, bears the direct consequences of every nuclear policy decision
taken by this House. For my constituency, nuclear policy is not a white paper. It is
concerned with the daily life of my people.

HON. CHAIRPERSON: Please conclude.

SHRI ROBERT BRUCE C.: Hence, I am strongly oppose this policy. While I am saying
this, do not think that the Indian National Congress is anti-science, anti-technology,
and anti-nuclear energy. Sir, this Bill concentrates extraordinary powers in the
hands of the Union Government. For example, land acquisition, which is vested
with the State Government, this Bill takes care of it also.

Sir, the States are reduced to silent spectators. Even as far as land, water, health,
disaster response are concerned, the Union Government has taken away all these
things from the State Government through this Bill. This Bill claims to strengthen
the Atomic Energy Regulatory Board. But let us read it carefully. The Chairperson
and Members are appointed by the Government of India on the recommendation
of a Committee constituted by the Atomic Energy Commission itself. If you read
Sections 54 to 56, they deal with the compensation. This section not only reduces
the compensation but also entrustes the compensation with a tribunal or another
authorized person. It deletes the trial of the Court to decide the compensation.
(Interruptions)

HON. CHAIRPERSON: Please conclude.

(Interruptions)



SHRI ROBERT BRUCE C.: I would also like to state that there is no fixed time frame
for issuing the compensation.

HON. CHAIRPERSON: Please conclude.

SHRI ROBERT BRUCE C.: Clause 26 allows the Central Government to decide
whether the nuclear incident is significant enough to be notified. If a radiation leak
occurs at Kundankulam, will the people of Idinthakarai, Koondankulam and
Koothankkuzhi, wait for some orders first from Delhi? There is no facility there.
What if a serious incident occurs at Kundakulam, if fishing grounds are
contaminated, if lives are destroyed for generations?

HON. CHAIRPERSON: Please conclude.

SHRI ROBERT BRUCE C.: This Government should not forget about the incident
that happened in Chernobyl, Three Mile Island and Fukushima. Mainly, I would say
that this Bill allows the private sector to enter into the nuclear energy. We really
suspect the introduction of the Bill for the private sector. We feel and we suspect
that this Government wants to give the nuclear energy also to the private party and
corporate companies like . I strongly object the Bill. (Interruptions) I want the
Government to refer it to a Joint Parliamentary Committee or a Select Committee.

Thank you.
HON. CHAIRPERSON: Hon. Minister.

DR. JITENDRA SINGH: Thank you, Chairperson, Sir. At the outset, I have to thank
the hon. Members. 59 ford @1 ergea '<nifd’ o1 1 1 have to complement you all for living
up to this title, in its letter and spirit. 31 Mifaydes ag IR =i U= g3 & | 39 fay o=
gare off ofk g oft | U8 ugwt fF A oM g© &g, O AT Few A 39 w9t & W o
ITehRT ATH oid Y H ITehT g=uare ohdl § |

R s oft weiter foam<y Sft, sft <reries wfor SR, . Iivd T S, o sror A S, off T TR
TAA SN, siecht v gt Sft, sft erfdg moraa ardd Sft, f. afy o= Sft, off 2icR areart S,
oft Sisfter darroiimg Aot S, sfiwcdt afawr #vee S, of affeia a9 Sf, st IR [ Sf, it
gfRIgH=<H 3R, Sit, 2N, Wi AR™ S5 Sf, $f a8, gy, sfaargt oft, st gurer &g S, o
e g Sft, st e udng SfY, Sf. Afdfen @R SfY, ot amfd gwn 1gm Sf, st s de
g Sft, st g7 seftarar Sft, ST, UH. OY. STegraHe gHaHT Sit, off TSiRr o i, oft gL .
UHae Sff, off SAUNE IS wed SfY, Yediche a5 @R S, HHRT JUT SR, S, off 7
Sgard St SR off gedg WRIST St A S7uR-30R &1 @ UHT I1d @A 1 9aE fhar g |
(cgaem) IRt | st e 5 . S | ()




H 3 ge fag fafea A oo ura @ § | sregey Heley o1 a8 e o foh qam figet R iR
#H, TR H aTd Sk H MY | SHAY IF ST T SRS ofd §Q 3R 1Y &1 A1 Hdeh STl Al
T A # ek 7 ol TAM HET | ARG fdg 7 3@ & asig & gg At gen foh sga IR @t
FI 3k @ o Ut sifserde=a 31, which were contrary to the facts in the Bill itself.
Some of the observations were also self-contradictory. Some observations were
possibly appearing to have been misinterpreted; I do not know whether it is by
design, or default, or out of ignorance.

IR HF ARfAE g d SyTeT god fAerar at & 59 IR # a1d dear | YRR TSI hl A
& dR WR &t uray & | S 7Y Sft A oft gt foh geifes el gae, 1962 3R Higaust g
T, 2010 & 941 | T # Teh Grsiierfed 3HTER & dgd Qelieh Trsil Sl a8 &l & fohar i,
fSgent s/ LR TSt ol <1l faT 511 @1 8 | 319 39 AY UTaYT ol &ld gU, 78 cgaweraii il
ATUT e oh FoTT AT I8 GRAAT el S Fol g FATIS GHEN 17 oh Gop apiara =
foer @ sy, e g7 9ot urael & forg off Sg @ 9k IHY & SIER ST SRRd €, Ik
HdTfaeh Ieht Ggd ot fohar SQ | gafag 39 e # sgd o 84T 8, S ug ¥ 81 Hiele o7 | But
in haste, sometimes, to oppose the Treasury Benches, g1 &4i-&t o S1d & foh s
QY uraur g, et gae fariy foham ofk St AR 81 AT gU & |

3 IR-IR Tg hgl 7T foh ST bR Ruaed ot $URT & hak J 1 gl Ald? Ig a4 g b
g AT gci A gE S A S A, ga M 3d € 1 Al ag i ga g P sw e A =t
Ugen Rueer TA1fUa g3 o1, IHeh! A1 HCERT RTeR o7 | g8 |17 QCiheh REd dX & A
BT AT 3R ATl 1956 AT | IF THY 320 & UYH H3Al i A? Y T S 8 3R IAqh! aRT
PR | 7 @ o1 [ofa forar mam o1 | (SFIY™) T, 1956 F UM H3 i 4?7 I9d U UG
gg Wa o1 foh a8 Red Ruaex € | It is not for commercial purpose or for public use.

39S d1¢ g ohgl T foh Qeiheh GASi J[eledt dis | 39 ag ohl ATARIGSIM a6l &, S gt
IEY | T St 7 +ft Fer R R AF-g Gawl 3 oft gl | gehierd I8 @ b Geifie gesit
At S I, 1983-84 # wnfta foram a1 | 39 T9g Uy H3l s 92 st gfezr et Sh
gue H3ft off | g9 at 3R I RS TR g | SR 3R Holgd FdaT & I I fohar 8
It 3G < 1 UfSd St & T77 oS | 3T & 3 ITh! IR H |

Qi TSt Jeiet aie Mas et & a5 & §1 | St 31U g <@ 8, I a1 W A hid
gY, we have tried to give it more of authorization and independence. ftR ag agr T
foh dgerg=3l & STt uRad= o @ 8, dt 39 ohftw ot 87 g7 ke oIt 7Y foh ¥+ 2010 # it foret
ST AT, Kt IGH off | 3T IHT gu™ HA A o, SN, AT [ St | gEA dt 3! s
fhar 8 1| We have done different grading. It has also been asked what the size of the
reactor has got to do with it. af¢ Jra™ STTET 8, aF Wl 9 §STR FUY chl Kt helt 82 8t
GohdT ¢ o AT gewl ot g =1 e &Y, greifer af 9 g et & | Capping is for the
operator. 3R SR &S 30 &l Hl Jehd goT §, af ITeh! I bl G wRU1S fAet STt |
Because the next day, you will have Nuclear Liability Fund, STt ¥R&R ! a3t & ghT |




gg 39 faa1 4 #AiSg ¢, St fh ugal 8! 91 | Since we are also Secretaries to the CSC,
which is Convention on Supplementary Compensation for Nuclear Damage, further
compensation would be available through that source. 35 a1E § 319 fod W ot sirar
g | 319 Tg el 71 fh ST G 17, Heags! # 3o sqh! arafafardis # e fhar g, at
AT AR AAggAmI e dfigmgafdarg 1 &t o1 foh R ot oft aafaferdl fax
HT gt | 3Tt ger R, afch a-tg Tel A IR-IR 98 et fh g It areflt a9 W@
1 1 i 82 The C , means the negligence of individual will also be liable for
penalty. g9 fthe o7 7T fh a8 @t ¥ 2010 & g7 &t Y & | Weag=dl, sit g1 2010 & uika
fhar T, STH ARA 17 ¢, iR AT & 1 ga R/F &t ot Reflad o= @ 8, Do gwrgs ot
Y 98 @1 T | 98 §H M 91 R, oifehT Ugel # g8 a1 @1 § fh where you have
missed reading your own document. ¥ # & &ifI2r &R @7 § foh @ a1d Fe & g
UEId &, ST 89,1962 # 3R T4.2010 # R &t el & gRT s g2 & | aTeh Sigh deh AR
Fffae Ruged g, gadidiensua gt avg @ s=aig 8 | Siomsdl & o 39R9 U 8 | I8
AT Sifh we- & Fio=0 @ i &edl g | 39felq ag ft g1 god = g foh a9 o
HIS UG gl ¢ | 379 19 37t & foh TR ol UTSde hl T Sxd U3 8?2 WAR G -l
T8l AR UT @ g | 99,2014 # f3uréde sifth Geifier gasil &l swie 13,879 &g ¥Ud U7 | The
figures are available on the website. The figure is Rs. 37,483 crore, representing
almost a 170 per cent increase over the last 10 years. 5§ Ig ggls & Sl g fh the
Government is not doing enough, dt MG g 3TUAT 3HihaT el Uad or we are driven by
the political expediency and haste. 3@ St 91d gag € T8 ft, dgi I [F ded g fob 0T
fAufa A4 6 Sz =t ugt? S foh A7 gag ot sver o1 ik oR gan s fog I8 weg @ 8
f 100 gigawatts be achieved by 2047, so that we move as close as possible to the

goal of using clean energy sources, ST gARY ITHMYRAT Feft, Ugiferd Hike Uigaed
R gaRI fefkar gl | 398 AR R o1 @eg +ft ot axg Ut g |

As I said in the morning, if we have to envisage a global role for ourselves, we have
to follow the global strategies. The age of silos is over. 3R g THel foh e Aifaai
ST Xk HTMifereh TR R WGl it af g AT TAdheH! It | I8 IS gt W6l | has o
gut | gu /3l J1E it & A | I8 g A h WA fRar mar g | The Space sector
was opened up. And media fancifully said the Space has been unlocked by Modi.
And the results are miraculous. Five years back, we were a dismal economy in
Space. I am just saying one sentence of the Space example. Today, we are eight
billion US dollars. In the next 7-8 years, we hope to go up five times to 40-45 billion
US dollars. The concept of our start up in Space sector was unheard of. Today, we
are close to 300-400 Space start- ups. Some of them are of global potential. Some
of them are millionaire entrepreneurs. And we hope to again go in faster than ever
before. ggfeiy St foh gag +ft gt mar € for enféfthfaa gefarsia ot gom smaam ok 8oy &t
ff 91q Fel 712 ¢ | 39 9T # ag +ft w1 ™ @ f our nuclear energy upscaling is being



done also to address the health sector, the agriculture sector and the nuclear
sector.

fhR e givrar Sft &1 s ot foh Rad ot ot ster mam @ Afh givrar Sft ¢ar =8t 8 1 g9 foa
# uray™ g, I will give you the Section also where we have opened up the research to
the private sector which is, of course, in acknowledgement of the fact that we have
several private sector institutes which are doing excellent research in several
science domains. So, why not get their benefit even in the Atomic Energy Sector?

3 g4 I 7187 hl IR J&T §, Hifch 39 9T AR Urg 8.9 fhrmare »ufddt g | a8 af 2014
& Heplael # A ¥ ik g | 39 IHY gH 4.7 1hmare R & | gAR urd 25 Rued g, 94 @
U O dRE & ThaRFe el 8 | 31 & 31eX 88 Uoh AFHIY 9e 7 &l weAmm € f US has
97GW with 94 reactors, China has 55 GW with 57 reactors. 9=l contribution to the
overall requirement is just three per cent.

Of course, our renewable energy will also go up but it may not be able to serve all
the purposes particularly in an era where we are going to go in a big way for the
artificial intelligence, data processes and other things. Therefore, Ugat ag THsMT
S o1 foF what were the constraints. In spite of all these things, it is this
Government actually which in 2015 took the decision of opening the Atomic Energy

Sector to joint ventures, albeit, joint ventures with public sectors. 3Gd Ugal dt ag
o1 T | Ueb MUATAdT & US § 39 aig O s @1 747 o7 fob g6 31u= greFt vt dfaa o= & |

16.48 hrs (Hon. Speaker in the Chair)

We became prisoners of our limited resource. AfhT g S/g o fk as I said, we
have to follow the global strategies, AR th&icd oft foh gARI Slfes hUTAE Fg8 T,
IR REWS & sgran g1, AR gestational period rationalize &, R $® embargoes
which could be done away with because this is the Government which has been
very forthcoming in also doing away with some of the rules which have lost their
relevance with the passage of time. Therefore, as a part of this entire thinking, the
entire idea was to bring about an enabling law for an enabling ecosystem without,
and underline without, of course, compromising the security concerns of the
nation.

gafey AT et & Igeted a1 ot wray™ # I@d §Y Uk i adh a1 TR Hye off gan ik
Rias oft g3 | There were a series of meetings at different levels, at inter-Ministerial
level, at inter-Secretary level, with the scientific experts, with the industry leaders
and with stakeholders. We tried to understand their concerns, their requirements.



The idea was simply to move on, and not to score political points. (Interruptions) e
IR-gR gl AT foh g Sft = o, smust &R fhar? #9 &gt foh A8 Sit & fohy gu &l s
T Y, without denying what he has done. = it 3517 &t, ugem Ry off
IgIH T, ITeht SR H gl W@+ ot o oft 3517 g fhar | (sagure) Because I want to
come back to the non-political line Ugd Uleiiféchad IR arelm AR THI gt Y |
(coae™) 59 foad & 10 I 8 | & Tt o Tigee H g1 ST, wifcht 9eR 1 # YR 891 &
TR 7 fordt am-T 9@ 7 @er fof TaarRdAe &1 e gm? For the first time, the Bill

actually finds a mention of the environmental damage and the economic losses as

a part of the overall damage definition. The regulatory scope has also been
defined, covering medicine, agriculture, industry, and ionising radiations because
we have come a long way as far as the nuclear medicine is concerned. Supriyaji will
bear me out, the Tata Memorial Centre in Mumbai is one of the best in the world. I
am proud to share with this House that very recently, in the last few years, four or
five years, we are among the first to have come out with a nuclear medicine
remedy for acute lymphoblastic leukemia for children, which is a kind of blood
cancer and also a nuclear medicine-driven medicine or possible remedy for
prostate cancer, which is increasing in the ageing population of India that we are
seeing these days. (@ay™) & gfererar AfSHN Y 919 o= @M §, T Ulediicehed aTd TR 31 TY
I T am coming to that. (Interruptions) 21eT AHIRT &l Taau=M 38t WHR 7 &t & | If
you want me to be political. (Interruptions) Today, we have 11 Tata Memorial

Hospitals in the country. Out of which, nine are functional.

AHHIT 31edel; A1 J3ll Agicd, A1 Je 33-8 Fiad) a) &m 39 Sa1e 31? 3 fhe S,
fohe @ e, oy fonddft T STaTg A S |

1. [Sde g : am-ig sremet mgieg, e i wnfia fhar & e 300 9 sifde suare &
forelt 71 foneht kg & ereT ARIRTA Tex i I 7 I FIR Sl FiAayT Wia1ss &l 715 §, a8 +ft gt
AR 7 & g | G MhaR FH1d EST &g 8 8, IAh! WY 30 Thel HAT S 8 | 38 gl 4
HA? UTsde Utél uTfEfAae & UTaeT hl 31O hent ohT UATY gRT | 319 ar[ 31 &l glge
F aThdT T8l 8 | i Hft Ul ITdT BWT 99 Fehd! g, SarEe dR +ft g Fepa §, joint
venture between public sector unit as well as non-Government entity *ft g Jerdr g |
Y 32 H gl 1, Yeh 3R I1d hat 718 foh S0 We WIS T Hal diich § 1@ @rg Ag) fohar
| IS AR f&AnT ¥ fAehet M, We We &1 e Uiay wrad g, There is a SOP. For some
time, it is kept within the reactor, Then, afterwards, say close to the reactor, it is put
about ten metre deep for 30 years to 40 years. During the construction of plant
also SIE T Wi §91dT &, W Y a1 hl T8, g 9 Agi & q1e ITch! SqUaRM gt g | oid
HhE & Sdl @ dl 82 B HlM 91 IGh! SUUGRM Bldt &, even when it becomes
functional. foRR & 22 I & d1c sy R glAT €, 39 Mral A= Gelffieh st




ol 8, ITch! ft guRIASH it & | a8 TSt bl 7 Ta1? 3ATUeh! SR 1<l o, ufed
STATER AT 48 a9 1962 & Tae H g7 7T | 3119 394 Teid! AT 3@ &, I8 dol Tgsid} § St
1962 &t I ! g, 39 foad & 7 =gt @it 71 @ | In haste, possibly to oppose the Bill,
39 39! fRaT | The safety measures are in place which were there in the Atomic
Energy Act, 1962 under the then Prime Minister.

ey SfY, @ A% M @ MY € | gg it gl M foh ReiRE s 8t § | sieE & fag
golroTd giifY, TTgde arfefaem &Y oft | hishm ot gfaerer wger &t oft givft | giaatéeq &
foq, smié-vamuid & fou dfcha 99 sl R ured) @, the source material and fissile
material in any form, produced within India or imported, shall remain under the
surveillance. 9T uget oft a1 | T8 TR TSl Uae g 1962  Ag< Sft & 9w =1 a7 | g9+
3IY FRIH WM g 3R you are saying that security measures are not sufficient. g TRAR
& helel # 81 8 | The source material and fissile material in any form, produced
within India or imported, shall remain under the surveillance and control of the
Central Government. Ig +ft g | ¥ R & IR | a1 &t 7€ g | I8 ugde url & &t
Ruaex g, e wga & IR & &7 uget ST Fa/ T foh vl I8 [E@d 8, I8 IR oiHER! TR &
U gt @ | The private players will not be allowed to lift out spent fuel. g€t @<g @
gdl a1, it is simply D,O. Ul hl gIEglei 3MATES Shgd & | 399 g ol Ylode gter-an
IEodT g 3R SUTGT &R dh SAATA 81 Hehl & 3R GHele T HH &R GohdT 8 | It is preferred.
g9 UTgde Ul i Tt et @ oft amgr @1 g | Heavy water will also be handled
only and only by the Government s&fcig o &S g9 A9 g5 oA &1 W= 9 &R |
Section 9 of the Bill allows for a person to carry out research, development, design
and innovation. It is there in the Bill. Under Section 7 of Chapter 2, the Central

Government may grant or reject licence for security and safety reasons, the same
security reasons which were there in the Bill of 1962 brought by the then
Government. We are not changing it. I do not know why it is being objected to. It
may be because they lost sight that it is their Bill. We have just added or made
some suitable provisions which are relevant to the contemporary times.

Financial and technical management and other organisational committees will also

be there. Section 4 of Chapter 2 also refers to the medicine industry and
agricultural use. We have rather put it on record. I think India has created a model
of the use of atomic energy for the purpose of creating ease of living in different
sectors like infrastructure, food industry and health sector. That is why we said in
the morning that the moment has arrived to vindicate that Homi Bhabha declared
to the world that our nuclear programme is dedicated to peaceful purposes.



In Section 10 of Chapter 3, the duties of the licensee have been very clearly
defined, fSi&t 31a g @ & foh ag ot sicr & aRR & & | Number one is that he will strictly
operate as per the guidelines laid down in the Bill of 1962 brought by the then
Government. 3R Jg Ig 7T T, d MUt Ig FHSR 841 918Y | He must comply with the
regulatory documents, maintain accounts, inspection reports, etc. & g it @r] gid
¥, Afth TR erR F Ruaer @fid foram Sar o1 8k 9@ urgae erR & wifa favar < <@t
g, Tt sa1 &1 theh & | Tl I8! €, RRRE Sha=i a8l € it g% St o THg 1962 7 & |
Number three is that he must maintain financial security for decommissioning,
waste disposal, and compensation of non-nuclear. The next one is regarding the

liability of nuclear damage in installation or transport. ...(@dY™) g al 3d g% Sit gl
T 9ohd & |

17.00 hrs

Regarding liability of nuclear damage in installation or transport, ¥&1 78l g f& It
ARR a1 TRHR i 9147 Tg 37 Tt of ik all the hon. Members across the Party lines will
appreciate that the collaborators had reservations in coming forward. 319 Ig gl
T foh g 2010 & 30T Sieed! Sit 3 ggent faRle fohar a1 dfdh arfY smua &) et foh ged s
AT | ST # STUh ST Al §, df hed 8 foh dekd dad T | 59 # hgdl g, df dhed & foh ded
ol g&alT | gad df Fech 1Y o @1 8 | Between 2010 and 2025, the technology has
changed. (Interruptions) 1 am speaking strictly on the scientific aspect. The
technology has changed. We now have small modular reactor which was unheard

of in 2010. This year s Budget in its Nuclear Energy Mission has laid down two or
three important points. One is allowing private sector; two is 100 GW of production;
and three is small modular reactors, which will be beneficial for our dense areas,
for upscaling our energy resource with the objective of clean energy, which are
usually considered to be below the strength of 200 MW to 300 MW. We have
already laid down for ourselves the target of producing at least five small modular
reactors by 2033. The safeguards have changed. The risk of any catastrophe
happening, which is of course unlikely, has also undergone a change. This Bill is
coming simply because the scenario has changed. 34T 78l & foh 3T g T Fgl | fiR
at A g ok A St 39 g Al forg g 6 3 ureifeat gt amfey, wifes st at A7 whei-
el UTEAC hU-TST hl T T, Ik folg A & SYft | We have retained what is
relevant today. We are trying to introduce what is relevant in the changed context
and also trying to slightly modify (caa4m)

SHRI MANISH TEWARI: Sir, the hon. Minister is talking about liability. I have one
clarification.



DR. JITENDRA SINGH: I am not yielding. Let me finish. (Interruptions)
AFHT A AT 9o, g A R Fahiar € | vft sy s g i A € |
...(cTaY™™)
AT sreme : aT?
...(cTaYr)
g1, [l &8 : 3T oy ifey | ...(caaum™)

AT siege : HA AEled, | ermuehl SR Geft AT et arrot fhR e @1 § fob sy anedt off @
et h SRS & i 37Ted Ad &1 |

...(cTaY™)
AT sremer : H3f1 ST, MU HY At T8 ¢ foh diel? Sy i o e | H S, S sie |
...(cTaY™)

A 31ede] : A1 9, B4 <gdeqT ¢ &) 8 | A1 H3il Agled & 918 31Uehl deiRfthehe
H 31T ettt | 37aft T8t Tt | AT w5t S

...(STaY™™)
AT e H SATURT TS e | A, 7 g f&an 8 foh & Smuahl S1erss e |
oo (STIYTH)
SHRI GAURAV GOGOI (JORHAT): Sir, this is the crux of the Bill. (Interruptions)
AT 378 : 3T AdT UISe 311t 311eX A gl 3T ¢ | fede & g & opeft off 7 1 |
..(cTaY™)

AT 378087 : Ugel A1 T3t Sft ahl STaTe R, I9ch 918 Gt RIthchRT 3TATS: chedTT | 37eTeT =
GRATS &I g, A S & g | AT Tl #giey |

...(cTaY™™)

1. [Sidw= &g : S8l 9o TIRR & dles &, SR TaUIeR IR & 91 g QA el g,
3R 3ITIReR 30+ TR R his TiHe 9wRR & 1Y fafea d o=ar g, df a8 398 Auear &,
AT ST8T deh TR T dlecieh 8, BHRI SHfeiT chael 3R hael TerRUIcR o 1Y g7 | I Igd
IR} SAIG, ST T & 74 | §, 3 off ¥ gt s | .. (cgayT)




AT 31eT8&T ; A Sch S1dTd h &1 {TUh! 371G headTl |
oo (STTYT)

31, S g : 39H +ft o uraem= @g 1Y & 6 9 S 6 giauidsm & R wdl gar &
gedr gidr g, df 3T OeR) tauidk R ghft | eR dhargde & 9t g, at 9= & 8,
3G formiert gt STar aeh foh Ia- fohell gt urdlf & faifea & = feran 81 1 .. (esgaum)

AT 37e08T : 3T IR-IR Ws ol gl STd 87
...(cTaYT)

off fSid== g : Aeicy, oo ¢ uRfRAfcai &, Sigh dfafaferdt =t ghft |

Now what I am going to say is this. You will appreciate with what grade of
sensitivity and depth this has been studied and worked out. We have also
exempted the operator from liability under certain conditions where he would not
be obviously responsible. Suppose a natural calamity happens. @Ta 3T, §aR g
g, dt we will not expect him. We have been fair to each stakeholder. So, this is
actually a stakeholder-friendly Bill, with all the security concerns very much in
place, as they were earlier, and sometimes, even more stringent. For the very fact
that Atomic Energy Regulatory Board, which was formed during Mrs. Indira

Gandhi's time, was formed simply by an Executive order. We are today giving it a
statutory stature by including it in this Act.

TR, SR gl S T IGh! UTUEl Sl T8¢ WR Hhig IhaH gidl &, af ITh! omiery oft
39 WR T8I gift | 319 g8 HIuciuss! &1 58I ohal foh TTgd MU fiF B9IR RIS chl hiti e &
| 3= foegper Stk gl foh 9 E9IR axie A1 &1 8t Tondl! §, & o 7181 | This Bill has been
only half-read by some of the friends. @9 g5IR &8 &l & | We have rationalized it.

W, Ugal T T, Ugel Tl 3¢ 1500 o1, 3 gH WHarsst fohar foh @i Afsier Ryaed g 8
| We do not want to discourage them. 3aTg30T & g PR ®Ig 150 ATMEIC ST AT §,
IThT ATsfafeid 300 RIS IUT i | | SR ahis 750 AIETE Sl A9TIAT 8, df IThT Ia+T gt
I So, we are giving different levels so that we also do not discourage the small
investor. 319 @his Blel RUTeR TET AT_dT g, d ITdh FWR dIF goR IS hd, dAfch SR
ST ga, 3Y I8 919 & & MY, 3R A i §oIR i IUd & SATEl giem g, o foreenr
SHST a1 8, ITeh! wRuts I 81t | Yes, only the operator will be liable to pay that much
because that may be beyond his capacity. Then, the Government is putting in place
what is going to be called as a Nuclear Liability Fund , which would be pooled
through tariffs, etc. Of course, when the rules are framed, we will also work out
that in detail. The Government will compensate for that. Once that also crosses



certain margin, which is drawn by Special Drawing Rights, as was mentioned by
Manish ji, then we become a part of the benefit of the CSC, that is, Convention on
Supplementary Compensation. (Interruptions) ag dl 37U hel dhgll fch SR arerr o
Ufeeteh <hl 81 IRUTS & @7 ¢ | 31U $TRY Gl TAT IR & ¢ # I o oid 8, I8 MUk foig &teh 8
| We are following the norms of the Constitution which are already there in place.
We are not violating any of the existing norms of the Constitution. g1 f&th @fdea=
B1Y H IBTHR gl Ieid &, 8H I W AT dhid 8 | (qaYT)

W, 99 | AT 8 IHY 3R I | 3 AU hg B & o TR bl T geran Ta1? A very
serious thought has been given. 399 gafely fh arft advanced safety measures have
been put in place for the new reactors. 3fd §& AY-9Y Wil AlegeRk RUFR I+, d 29
UIgeiR # o, O+t St # o, thagl QRar & @@ | They were already having all those

safequards in place.

Then there is a provision in the Act for quality assurance; provision in the Act for
the inspection of the site; and provision in the Act for the safety requirements to be
followed by the regulator. 31&l 39ch 37elTal i Yae H gl T, St 3Ueht si-eny Geft oft gt
f we have improved upon certain provisions of the 1962 Act of the Nehru
Government.

A QeIHeh Ul gaa s off 1fda i & | Geifia Tl Lgael i, St 1962 & Tae
# gt a1, 39H +ft Ry gRgaHe foRaT maT? The Atomic Energy Redressal Council will be for
redressal of some of the disputes without having to go to court and to go through

other hardships. 37+t foreft = saf &t foh a8 Fetm FHIM hgh & 31T T1, Ig i BidT 8?2

Some of the Members were raising questions. Ig 18 & 3T & | B 6 TWHR I
3T g 3R 3T g diuargds! #, agl ot oot FHivE o7 ok a8 o7 fh aq [ & dad
PR @7, <AfehT Ig a9 8, STd chig gIHT o7l &I, AHAR WR Heh! UG Igd A 8§ 3R
e g ot A8l | I 1962 H AgE TR A St Yeithen Tsii Gae ardT, 399 da 70 3R 71
Us fohw U € | Earlier, all the offences were treated as criminal offences. g fohedft &
A ST O ot 8 S1Y, af 3¥ Siad@™ J 31 & | 319 o dad gepl g | gl §, Sii-ernsd
& | We have also created a provision for monetary penalties and tried to
decriminalise it. TehT 49T 8 8, ST U8t o7 | In that, you had written, up to five years
of imprisonment for unclean operation . g g% Sit fel@e 1Y, agt w8 | Then, it
was also written, 10 years of imprisonment for unauthorised use of a nuclear

reactor . ag i ggi g | T 31T ITT ST o foty ax @ &, STt onu &f = for@ar g 1 gu= at
I8 dgdd arft & |




We have given it a global format, and the entire world is watching it. That is why, I
have a request that by 2047, when we envisage that at least 70 to 80 per cent of
our energy will come from non-fossil sources, including renewable and nuclear
energy, the latter, as I mentioned, will be a more reliable source to meet the
increasing energy requirements. We have already undertaken the project of setting
up small modular reactors. This Government has already earmarked Rs.20,000
crore exclusively for the small modular reactors. This is a part of a whole ecosystem
that is being built up in science and technology, including the innovation fund of
Rs.1 lakh crore for research and development, which has been made available to
catalyse the private sector.

This is the first time that our Government has realised that the private sector will
have to gear itself up for these new openings and new avenues. 3afelY &1 TTH
IRy ¢ o g7 WRA M e afd & aen F it TR Rl & 3R 3T ufasst # off o gen @
I India is no longer a follower today. She beckons others to follow her. I think it
should give as much delight and pride to this side as to that side. From that point of
view and from that noble thought, this Bill is being brought in this House. Thank
you.

off 7t faart : 999 uget snueh ATeH @ w3l St @t g=gare &1 =ear § o gl ufed
STATEReT A8% it 9 f&ar | e fUsd 11 af § ugell TR Ig go §, SAY A JUS F U § |
R A gt Bi-sid WHRur § |

Is it the position of the Government that in the changed technological context of

the past 15 years, the supplier should no longer be held to be liable? So, is it the
position of the Government that if a faulty equipment is supplied, because
obviously you will have to source equipment from abroad? ....(Interruptions)One
second, let me just complete. You will have to source equipment from abroad.
Nuclear reactor fabrication is not happening in India. Is it the position of the
Government that in today's context, the supplier is not going to be liable at all?

My second point is with regard to liability. Is it the philosophical position of this
Government? Is privatising profit and socializing liability the philosophy of this
Government?

2. fAfRrepra g (Migr) : oremer S, 9 2008 F 123 Gifidie g1 & g +ff, o SyR WR ga
g1 92T QiHe e fhar o1, df YRd TR ot Ut 1 A g3 foh S iR IwiR
Ha 8, 8 RA ot g\, iRTw a1 W ae & &g AT o1, @ 319l deh gAR 1Y



g4 fay gide A & fag R =181 &, S fog wgdtea Rig St 3 ga=1 sre1 & fomar am?

(cayr)

31, fSdg &g : a=itar faard it 3 et i 9fes 73 dos fovan o, gaforg sy oft S5 &%, at sreaer
Hgley = IYch! <UaeAT &), 39k fAIU 3MUehT ¥=aTe |

I did not give credit to Nehru ji. I gave discredit to you for having contradicted
Nehru ji. I was saying that you were contradicting a rule which I have incorporated
in the Bill from the 1962 Bill of the Nehru Government. So, I was not giving credit to
Nehru. I was giving discredit to you for having forgotten Nehru. So, having clarified
myself politically for the benefit of both of us, (Interruptions)

Now, as far as the supplier is concerned, the supplier's responsibility will lie with
the operator. It is not that he is going to get scorned. The operator is free to have a
written agreement with the supplier. Otherwise, as Nishikant ji said, supplier is a
very wide definition. I8 wdIT I8 g @1 o1 fk everybody was hesitant to come
forward. For example, SR 3TUhI hic ERIE g T af STt hie T et arell §, 98 Shedl &
foh 189, I8 at SIe 1 HYR AT, df T TATS h dTet hl 3Tt | e a8 hgdT & foh -Tgi TTes,
gg deA dt &k o1, I8 O gt & S T AT, 39 4T T hER @, af {h 9Tt aret ot erredt |
So, this became an unending chain resulting in a kind of a silent phobia among all
the suppliers and as rightly mentioned by Nishikant ji, in last ten decades, we lost
out on collaborations. g 31U+l SWIg WM | But as far as the Government is
concerned, the Government will be dealing only and only with the operator. Now,
let it rest with the operator to settle the rest of the things. (Interruptions)

oft Ra MS : W, I8 ara Aafafdn g | (saum)
AT 37e8] : A 3TTUeh! TATS ol [hdT § |

(CERIE)
SHRI GAURAV GOGOTI: Sir, we are walking out.
17.18 hrs

At this stage, Shri Gaurav Gogoi, Shrimati Kanimozhi Karunanidhi and some other hon.
Members left the House.

AT e UST IS ¢ ;

&Y™, ggferur, AifAdT faam SR denfidhl # qquRada gq M1fwda Fei ok st



fafehzur & Haeq, ok faerra qur sad &nyuf ok gRfea IuahT & fag goe fafames o< ok
I THH T Iqh TSR fAwaf o1 Iusie e aret fadges wR A= forar sq |

UEITE Ttehd g3l |
AF S7eAe ;379 I [Ade R Wear e &t |
Clause 2 Definitions
AHHIT Jegel « Geny Gt 1, #ff &, JUTRWH |
(CERIE)
AT Sreet : oft IRTd I SHY, R Sy HiyH et 7 8 14 Uk hAT d18d 87
PROF. SOUGATA RAY: Sir, I beg to move:
Page 3, for lines 5 to 6,-

substitute substance and any other practice or circumstances in which an individual
may be subject to radiation exposure under nuclear regulations, encompassing
everything from mining of uranium for the use of X-ray machines, handling
radioactive waste, and moving nuclear materials, all regulated to ensure safety in
producing and using nuclear energy and radiation for societal benefits;. (7)

Page 3, for lines 16 and 17,-

substitute (7) Claims Commission means a body namely the Nuclear Damage
Claims Commission established under Section 56 to handle compensation for
victims of nuclear incidents, with the government appointing a Claims
Commissioner initially, but if claims are large escalating to the Commission in the

Page 3, for lines 20 to 22,-

substitute (a) "company" meaning an entity incorporated under the Companies
Act, 2013 or prior Indian laws, excluding foreign-incorporated entities; . (9)

Page 3, for lines 27 and 28,-

substitute removal or containment of any prescribed substance of radioactive
material, including activities such as planning, physical and radiological
characterization, facility and site decontamination, dismantling and material
management. (10)



Page 3, for lines 32 and 33,-

substitute (14) financial security means a contract of indemnity or guarantee of
stocks or bonds, shares, representing

ownership or debt, and also agreements like indemnity or guarantee contracts; .

1
Page 4, forlines3to 7,-

substitute (19) minerals include all substances obtained or obtainable from the
earth surface or sub-surface of the earth crust, either soil or rock, naturally
occurring solid with a defined composition and crystal structure, through mining,
carrying away, transporting, sorting, extracting from the earth, including materials
like sand, gravel, and even potential things like peat or mineral oils or otherwise
treating of minerals; . (12)

Page 4, for lines 31 to 35,-

substitute (3a) atomic energy means energy realsed from nuclei as a result of any
process including the fission or fusion processes; and any related act in reference
to preparatory or ancillary processes, ensuring comprehensive control over nuclear
activities, covering everything from mining uranium to such production and use;.
(13)

Page 5, for lines 1 to 4,-

substitute (24) nuclear incident is occurrence of an unplanned event involving
radioactive materials that results in or has the potential for significant
consequences due to release of radioactive material resulting from the, damage to
a nuclear facility causing large-scale environmental and health impacts caused by
equipment failures, human error, or other failures; . (14)

HAHAIT 3redel @ qraT, 3MUch ther H i &= gl Tl |
(caayr)

A Sreae] @ 3rd 7 off 9ira g S gRT @8 2 # uvdd dnyd 91 7 9 14 Gl 9497 & 998
A & foig W@t g |

GNYH HAGH o folg @ 7TQ quT 3&iepd g4 |
AT 3remel : oY U, &, due - 3ufq a1 |



oft 3199 AR g1 - Iufea =78 |
PR
fh @z 2 fadae o1 i oA |

UEITd Wiehd gai |
T3 2 ladgs § s far mn |

CLAUSE 3 Licence and safety
authorization for
production or use
of nuclear energy

AT sreger: off &, TUTRWH |

oY, INTd 0, AT SY M &7 15 UKJd heAT 918d 82
PROF. SOUGATA RAY: Sir, I beg to move:
Page 7, omit line 11. (15)

AT STeE3E § Y. WhTd I gRT @UE 3 # UXJd ALMe ST 15 &l T7 oh GHET AdGH h
forg z@ar g |
Gy AdeM o g 3@ a1 JuT SrEdiehd gar |

AT Sreer: Ut ARTd I, oRT 31U SeH &1 61 UKJd el 9Tgd 62
PROF. SOUGATA RAY: Sir, I beg to move:
Page 7, omit lines 12 to 14. (61)

AT Jegen:ard # Ul ENT I gRT @08 3 # UEJd HNYH T84T 61 hl 9T & THE AdGMH &
forg T@ar g |

Gy AdeM & g @ a1 JuT Sriehd gar |
AT et U I8 &
foh @z 3 fadaes o1 ST a |

U&ITd Wiehd gai |



Ws 3 fadas & Sitg fear mar |
Clause 4 Regulation of radioactive
substance and radiation

generating equipment

AT Jremer: U I8 &
foh @ 4 fadaes &1 ST & |
U&Te TEtehd g3l |
dg 4 fadge 7 it fear ma |
Clause 5 Mining and processing
certain source material
A S7ee] @ 37d AT H3ll Sit @Ug 5§ HRMe &Am 67 Ud o |
Amedment made:
Page 9, line 20,-
for threshold
substitute threshold value. (67)
(Dr. Jitendra Singh)
AHHIG 3remel : U I8 &
foh @ 5, gur GMfad, gy &1 ST & |
U&Te TEtehd g3l |
Ws 5, gur 9nfAd, fadaes & Sits far mar |

Clause 6 Application for licence and

safety authorisation

AT Sreer: Ut RT3, oRT 31U FLeH ST 63 UKJd el dTgd 62

PROF. SOUGATA RAY: Sir, I beg to move:



Page 10, omit lines 22 to 25. (63)
AT eSS § Y. WRTd I gRT @UE 6 # UXJd ALMe T=AT 63 hl THT oh GHET AAGH h
feg z@ar g |
Gee AASH & g @1 T gt Sriehd g |
AT 3remer: U I8 &
foh @z 6 fadye &1 s |
UXdTg Wiehd gar |
T3 6 fladgs # s far m |
Clause 7 Conditions for grant of licence
or safety authorisation
AT Sreder: U I8 &
foh @e 7 fadaes &1 ST & |
UETe TEtehd g3 |
Ts 7 fadgs & s fear m |
Clause 8 Suspension or cancellation,
etc., of licence or safety
authorisation
AT 3remer: U I8 &
fh @ 8 fadae &1 i o+ |
UETe TEtehd g3 |
T3 8 fladgs # s fear mm |
Clause 9 Exemption of research,
development and
innovation activities

from licence



AT STeE: U I8 ¢
foh @ 9 fadas &1 ST & |
UdTd Wihd gai |
dg 9 fadges F st fear ma |
Clause 10 Duties of persons granted
licence or safety
authroriation and other
persons
AT Sreger: Ut N1 I, SRIT 31U HAMe ST 65 UEJd AT dTgd 82
PROF. SOUGATA RAY: Sir, I beg to move:
Page 10, omit lines 7 to 13. (65)

A et & UY. 9Nd I gRT @08 10 H U¥dd GRMe ST 65 it U1 & HeT AdaH
& g w@ar g |

Gy AdeM o g 3@ a1 JuT SrEdiehd gar |
AT 3eHer: U I8 8
foh @g 10 fadaes &1 ST &+ |
UTe TEtehd g3l |
T3 10 fadge F S ar mar |
@s 11 fAdyes § S o mar |
Clause 12 Operator not liable in certain
circumstances
AHAIT 3reme @ BN, hisTH T - Iufed T8l |
AR H#AT SfY, ST Heitee et 68 ¥ 70 UEJd Ry |

Amendments made:



Page 14, line 6,-
for (a)
substitute (i). (68)
Page 14, line 9,-
for (b)
substitute (ii). (69)
Page 14, line11,-
for (c)
substitute (iii). (70)
(Dr. Jitendra Singh)
AT ST 1 UH TG §
foh g 12, g Genfad, fadae &1 o s |
UETe TEtehd g3 |
Tz 12, gur 9feq, RAdues d s fear mr |
Clause 13 Limits for liability for

nuclear incident

AT Jeel : Ut ST I S, T 37T GLATeE ST 16 Ud heAT 918d 8?
PROF. SOUGATA RAY: Sir, I beg to move:

Page 14, line 17,-

for three hundred million

substitute five hundred million. (16)

AT Jeger 3 7 Ul 9 g S gRT @€ 13 F Uxgd IR0y ST 16 St 9T & gHE
HeH & foly T@ar g |

Gee AASH & fIg 3@m T qT SrEdiehd g |



AT el (U7 IE 6
for @ 13 fades o i e |
UdTd Wihd gai |
Ts 13 fodyes § Sis o mar |
g 14 3R 15 fAdyes & Siis Ru g |

Clause 16 Opertators right of recourse
AFHT A& (U T8 6

o @z 16 fAdTes &1 ST A |

AT TEiehd gaT |
T3 16 fadas o S far man |

Clause 17 Constitution of Atomic Energy
Requlatory Board
HAHHT egel « Ut WhTd I SfY, T Y HRie ST 17 Uk el dTed 82
PROF. SOUGATA RAY: Sir, I beg to move:
Page 15, line 21,-
for not exceeding seven

substitute not exceeding five. (17)

AT el : 37 & Ut NI I Sit gRT @ 17 § Ukdd GRMes AT 17 St 997 o gHe
HIeH & fog W@t g |

G AdeH o folg 3@ a1 JUT SEihd gar |
AT ST 1 UT TG B

foh @z 17 fadaes o1 i |
UETe TEtehd g3 |
Ts 17 Adyes § S o mar |
T3 18 fadae H S ar mar |



Clause 19 Resignation and removal of

Chairperson or Member

of Board
AT Sreel (U I @
foh @e 19 fadaes &1 ST & |
U&Te TEtehd g3l |
@@g 19 fAdaes # sits fear mar |
@g 209 23 fadges # S fig q |

Clause 24 Powers and functions

of Board
AT e (U TG §
foh @z 24 fadaes o1 i s |
UETE TEtehd g3l |
T3 24 fadge ¥ S far man |

Clause 25 Regulation of activities of
strategic nature
AT e8] : U UE 8
foh @ 25 fadaes &1 ST & |
U&iTE Ttehd g3l |
s 25 fadae 7 S ar man |
Clause 26 Notification of nuclear
incident

A 3T0eT : URT U8 8 ¢



f @e 26 fAdge @1 et a7 |
U&ITd Wiehd gar |
Ts 26 fdyes § S o mar |
g 27 iR 28 fadass & siig Ry g |

Clause 29 Conduct of investigation

AR egel : A At SfY, Sy Hete der 71 UEgd Ry |

Amendment made:
Page 20, line 22,-
for rules, regulations

substitute rules or regulations made. (71)

(Dr. Jitendra Singh)
AT e : UF T8 6 -

foh @z 29, gt G2Mifdq, fadaes e o & |
UETE TEtehd g3l |
@g 29, gur 9feq, rdues d s fear mr |
E3 30 3R 37 fadaas A Sig kg g |

Clause 32 General powers and functions

of Central Government

AT A&t U T8 8 ¢
foh @e 32 fadaes &1 ST & |
UETe TEtehd g3l |
T3 32 fadgs F St fear mn |
Wg 339 35 fadgess A sitg Ry g |

Clause 36 Determination of compensation



for acquisition, requistion,
prohibition, etc.

AT e : 379 A 73l St @8 36 # dMe= dear 72 UEgd o |
Amendment made:
Page 24, line 11,-
for clause (d) of sub-section (5) of section 3
substitute sub-section (1) of section 5. (72)
(Dr. Jitendra Singh)
AT el : U I8 8
foh @ 36, gur GeMfad, fAdae &1 o & |

UEITE Ttehd g3l |

T3 36, gur G, RArdues & s fear mr |
@g 379 39 fadgss d S feg g |

Clause 40 Prohibited areas

AHHIG 3remel : U I8 &
foh @ 40 fadaes &1 3T & |
U&iTe Ttehd g3l |
T3 40 fadge 7 S ar man |
Clause 41 Power to obtain information
regarding materials,

facilities or processes

O 37T : Ust U8 §:

foh @5 41 fagaes &1 i & |
UETE TEtehd g3l |



Ts 41 fdyes § Sis o mar |
g 42 T 46 fAdye & Sits Ry g |

Clause 47 Establishment of Atomic
Energy Redressal Advisory Council.
AT Jee] : 37 A HaAl St @8 47 # Gee 91 73 & 75 Ukdd e |
Amendments made:
Page 27, line 32,-
for Director
substitute Director of the. (73)
Page 27, line 33,-
for Chairperson
substitute Chairperson of the. (74)
Page 27, line 34,-
for Chairperson
substitute Chairperson of the. (75)
(Dr. Jitendra Singh)
AT 3redel : U I8 &
foh g 47, g Genfad, gy &1 o & |
UETe TEtehd g3l |
WS 47, g1 9fAd, fAdas & sitg far mar |
Wg 48 54 fadgess # sitg Ry g |



Clause 55 Inviting Application
for claims.
AT Sreme @ 3 AR H3Al St @ 55 H Gy G 76 Udd Y |

TN o T

g8 34, Ufet 10,-

<Y IUHRT (1) o1 1T & | (76)

(1. fordz Rig)

AHHIT & U T8 &

f&h @g 55, gur GeMifdq, fadaes a1 s o= |

U&iTe Ttehd g3l |
Ws 55, g1 9fAd, fAdas & sits far mar |

s 56 9 58 ladyas o Sits feu 71w |
Clause 59 Terms and conditions of
service of Chairperson

and members of Claims

Commission
AT el : U I8 ¢
foh @z 59 fadaes 1 i a7 |
UETe TEtehd g3 |
Ts 59 fadaes § S Rar mar |
T3 60 ¥ 65 fadyes & sie Ry g |

Clause 66 Award of compensation
A 3remel : U I8 &
foh @ 66 fadaes &1 3T & |



U&ITd Wihd gai |
Ts 66 fAdyes § St o mar |

Clause 67 Extinction of right to claim
AT STeE : 376 AT HAl St @ 67 | HMe W= 77 UKgd *h |
gerte fopar
g8 38, tfeRT 20,-
Y IUERT (1) o1 &9 A | (77)
(. oz Rig)
AT 3reel (U I8 &
g 67, gur AMfed, flAdaes o1 sir |
U&ITe TEtehd g3l |
W3 67, gur 9ifdq, adas & Sits faar m |
Clause 68 Enformcement of awards
AT 3remel (U I8 €
foh @ 68 fadaeh &1 3T & |
U&iTE Ttehd g3l |
Ts 68 fadyes § S o mar |
@g 69 ¥ 70 fadgss # Sitg feg g |
Clause 71 Punishment for offences.
AT Jegel : A= HAT S, T GRie= I 78 3R 79 Udd HifSiy |
Amendments made:
Page 36, line 9,-
omit shall. (78)

Page 36, line 10,-



for Board
substitute Board shall. (79)
(Dr. Jitendra Singh)
AT 3remel : U I8 &
foh @ 71, gom Genfed, fadaes o1 s &= |
AT TEiehd gaT |
@z 71, gur 9feq, Rrdues d s fear mr |
Clause 72 Offences by companies.
AT A&t U T8 8 ¢
foh @ 72 fadaes &1 ST & |
UEITd Wiehd gar |
T3 72 fadgs F S fear mn |
Clause 73 Offences by Government
Departments.
AT el (U T §
foh @ 73 fadaes &1 ST & |
UEITE TEtehd g3l |
Ts 73 fadas § S ar mar |
Wg 74 9 @e 82 fadye # sitg iRy 71 |
Clause 83 Power to amend First
and Second Schedules.
AT A&t U T8 8 ¢
foh @ 83 fadaes &1 ST & |

UETe TEtehd g3l |



Ws 83 fadyes ¥ S o mar |
T3 84 ¥ @ 90 faduas A Sis kg g |
Clause 91 Repeal and saving
AF S7ee : A HAT SR, ST Heited S 80 SR 81 U¥gd Hify |
geited fhg
g, 47, UfeRT 34, -
URY |
& WM W
URY W 1 I8Y Ugd
gfcrefid & | (80)
Uss, 48, UfekT 5, -
URY IR
& WM W
URY R IT 399 Uget
nfarenfid 2 1 (81) (2. s Rig)
AT 3eAeT 1 UH TG 6
o @z 91, gur denfdq, RAdges a1 o a7 |
U&iTe TEtehd g3l |
g 91, gur 9fdq, Adgs & Sis fear mr |
AT ST 1 UH TG §
o ugett SrIgE fadas a1 off & |

UETe TEtehd g3 |
ugel gy fAdges # Site & wt |
ot iR it ot fadaes & S & Wit |



ws 1, AfAfAaw g7, IefAent 3R Ades o1 g1 7+ fadaes & Sie Ry v |
AT 37eeT: AT T3 Sff, I8 Udra T o foh fadues &t gur gifda ariRa forar s |
DR. JITENDRA SINGH: Sir, I beg to move:
That the Bill, as amended, may be passed.
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